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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

MA No. 1472024
IN

ORIGINAL APPLICATION NO. 132/2023

INTHE MATTER OF:

Gaurav Bansal ...Applicant
Versus

Govt. of NCT of Delhi ...Respondent

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF NORTHERN RAILWAY

Most Respectfully Showeth:

I, Dileep Kumar Verma, aged about 49 years S/O Shri Brij Mohan Verma working

as Divisional Mechanical Engineer having Office at Northern Railway, Diesel

Locomotive Shed, Tughlakabad the deponent herein do hereby solemnly affirm
and state on oath as under: -

o1 W
" *. x Divisional Meghnic | Engineer
- >

' iesel Shed
Railway Diese
Notgﬁgt‘nad, New Delhi-110044
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I. That I am competent to swear the present reply affidavit on behalf of
Northern Railway and I am aware of the facts and circumstances of the case

based on record.

2. That, T have perused the contents of the above captioned Original

Application and 1 am duly authorized to depose by way of the present
affidavit.

3. That the instant Original Application No.132/2023 was filed against
discharge of untreated engine oil from electric locomotive shed in
Tughlakabad, Delhi into drain flowing through Mohan Cooperative
Industrial area into Agra canal. Issue of discharge of untreated engine oil
mentioned in OA has already been resolved with rectification in pipe line

connecting to ETP.

4. That the present MA No. 147/ 2024 is registered based on the report
submitted by the Delhi Pollution Control Committee (DPCC) in pursuance
of the order dated 13.02.2024 passed in MA No. 118/2023 in OA No.
132/2023. :

5. That Hon’ble Tribunal issued notice vide order dated 18.02.2025 and

observed the following:

“The Tribunal, by order dated 13.02.2024, had disposed of the MA No.
118/2023 by directing as under:

3. Hence, DPCC is directed to take the water sample of the concerned

municipal drain from the point after the location of the Locomotive shed and

Tl LS
oof Ly
| HﬁR!"h‘Li/-;.'-"-éi' E/td/\L/
fodid L d '
NCT O DLLHY Divisional Mechnical Engineer

i Nothern Railway Diesel Shed
kabad, New Delhi-A10044.




within two months and if found necessary the matter will be listed for

considered before the Bench.”

The report dated 19.07.2024 has been filed by the DPCC, disclosing as

under:
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Samples were tested in DPCC laboratory and it was observed that except
BOD all other parameters were within the prescribed standards. Copy of the

analysis report is annexed herewith as ANNEXURE-1(Coll y).

“3. That prime facie, the Possible reason for BOD exceeding the prescribed
limit is mixing of sewage with the drain water without any treatment, there is

no sewerage in the area and the entire sewage (domestic effluent) from the

shed area is being discharged into the drain directly.

6. That, DPCC has recommended Diesel loco shed to install STP(Sewage
Treatment Plant) for treating the entire sewage generated from the facility
before discharging it into drain vide letter dated 15.01.2024 to Sr: Divisional
Mechanical Engineer, Northern Railway. Copy of the letter dated 15.01.2024
is annexed herewith as ANNEXURE- 2. An email was also sent seeking

ATR/action plan on 10 June 2024.

7. That, the issue was reviewed with the officials of Tuglakabad Loco Shed
through VC on 07 July 2024 and the Northern Railway has submitted its
reply through email, which is enclosed as ANNEXURE-3."

. That a notice dated 17.04.2025 has been issued by the DPCC wherein it was
said that the shed has been operated without consent under water and Air

Acts. Copy of the notice dated 17.04.2025 and reply to notice dated

/'{ RY p‘l{\ \“ M
il Divisional Mechnical Engineer

(= R""'[“'{ Q) Nothern Railway Diesel Shed
'{f ||tJ n’:\, o ;& Wkabad New Deih] 11004
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02.05.2025 is annexed herewith as Annexure I. Wherein applicant duly
communicated that Tughlakabad Diesel Locomotive Shed initiated process
of renewal of CTO (consent to operate) on 06.09.2014, also common
application for CTO along with al| documents was submitted on 18.05.2015
and Demand Drafts of worth Rs. 23,10,100/- were also deposited at DPCC
as fee. It is further submitted that answering respondent (Diesel locomotive

shed) has been continuously requesting for providing consent to operate
certificate from March 2009 to March 2020.

7. Furthermore, it is most respectfully submitted that the Diesel locomotive
shed has been discharging waste water after proper treatment and shed could

not obtain CTO only due to technical issues with DPCC.

8. It is pertinent to mention that the Diesel locomotive shed Tughlakabad is an
important locomotives maintenance unit, where 329 locomotives are
maintained. These locomotives share almost 40% load of trains of Delhi
Division. It is further submitted that at any point of time almost 300 trains
(Goods and Passenger trains) remain in operation through locomotives of

this shed.

9. That the shed operates in highly environment friendly manner. Almost all the
roofs of shed are covered with solar panels producing electricity almost
equal to power requirement of the shed. This shed has developed a green
patch of almost one hectare of size. The work of installation of STP of 100
KLD has been completed on 15.05.2025 as per concerned Civil Engineering

authority letter dated 16.05.2025. Copy of letter attached as An nexure-11.

10.Furthermore, the show cause notice dated 17.04.2025 issued by DPCC

imposing Environmental Compensation of Rs.40,000 per day for causing

Divisional Me%/ni; Engineer

Nothern Railway Diesel Shed
alakabad, New Delhi-110044




damage to environment by way of discharge of waste water to the drain and
also operating without consent to operate under Water and Air Acts is
completely wrong and without any basis. Copy of the Show cause notice

dated 17.04.25 is already annexed as Annexure-IIl. The reply of show

cause notice is annexed herewith as Annexure IV.

LIt is most respectfully submitted that the remarks on DPCC report dated
19.07.2024 mentioned that samples were tested in DPCC laboratory and it
was observed that except BOD all other parameters were within the

prescribed standards. DPCC had taken three samples,

1. First one was from Tughlakabad Drain before meeting ETP outlet of

Diesel Locomotive Shed and BOD of this location was 80 mg/I.

ii.  Second sample was from Tughlakabad Drain after meeting ETP outlet

of Diesel Locomotive Shed and BOD of this location was 60 mg/!I.

iii.  Third sample was taken from ETP outlet of Diesel Locomotive Shed.

The BOD of this location was 40 mg/I.

12.That from above it is clear that there has been a high value of BOD before
meeting ETP outlet of the shed (80 mg/l). While BOD of discharge has just
been 40 mg/l. Further it is submitted that discharge of Diesel shed TKD is
more than 100 KLD, for which shed has installed 60 KLD ETP and 100
KLD STP. As per DPCC’s standard for Railway unit having discharge of 100
KLD or more , prescribed standard for BOD is 150 mg/l. So as per DPCC
standard for Railway unit having discharge of 100 KLD or more, prescribed

standard of BOD is 150 mg/l. Copy of the printout of DPCC website is

Divisional MeM Engineer

Nothern Railway Diesel Shed
\ﬁ.glakabad, New Delhi-110044

annexed herewith as Annexure V(Colly.).




13.That however, BOD of shed discharge of 40 mg/l which is far less than
prescribed limit of 150 mg/I. Further in view of DPCC recommendation
dated 15.01.2024 for improving BOD, shed has already modified its ETP on
07.02.2025. Furthermore, the majority of the activities of the shed are
accomplished during day time only. 96% of the manpower of the shed is
mainly available in day and evening shift. Thus, load on toilet commodes is
miniscule. Only urinals remain in use during the day and evening time only.
Further as advised during DPCC's inspection dated 18.12.23 to install STP,
the installation work of STP has been completed on 15.05.2025 as per

concerned Civil Engineering Authority of Indian Railway.

14.That besides above DPICC had given show cause notice vide Letter no- F.
No. DPCC/CMC-II/NGT/OA No.132/2023/773, dated: 17.04.2025 for
imposition of environmental compensation due to discharge of waste water
without requisite treatment and operating without CTO. It is submitted that
effluents of the shed are being well treated by ETP, also the installation work
of STP has been completed on 15.05.2025. Further shed has been doing
continuous effort for obtaining CTOL In this regard it is submitted that this
shed was awarded CTO certificate on 30-04-2007 with validity up to 11-03-
2009 in orange category. After that a lot of efforts have been done for the

renewing of CTO (consent to operate), summary of which is as under:-

i.  Tughlakabad Diesel Locomotive Shed initiated process of renewing of
CTO (consent to operate) on 06-09-2014. Common application for
CTO along with all documents was submitted at enquiry counter on
18.05.2015. Copy of the Receipt is annexed herewith as Annexure
VL In this regard demand drafts of worth of Rs. 23,10,100/- were also

; ,-doposjled at DPCC, details of which are as under:
N Pl

X
mﬁ . Divisional Mechnical Engineer
g . . / y il

Nothern Railway Diesel Shed
\guatabad, New Delni-110044




Sl. No. | DD No./Date Amount Reason Bank Name
(Rs.)
| 642532 dated | 12,00,000/- | Renewal charges for | State Bank
02.03.2015 CTO for 06 years |of India,
(March 2009  to | Chandani
March 2015) Chowk,
Delhi
2 642533 dated | 10,00,000/- | Advance charges for | --Do--
02.03.2015 CTO for 05 years
(March 2015 to
March 2020)
3 642534 dated | 10,000/- Advance charges for | --Do--
02.03.2015 hazardous waste
4 642535 dated | 100/- Charges for the CTO | --Do--
02.03.2015 application form
5 645617 dated | 1,00,000/- | Balance Fee as per | --Do--
01.07.2015 DPCC Directions

After submission of fee and CTO application Diesel locomotive shed

Tughlakabad  didn't receive CTO

applicant/locomotive shed did various communications with DPCC on

11.05.2018, 04.05.2020,

09.09.2016,

12.04.2017,

i e i
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certificate.  For this

17.06.2020,

Divisional Mechnical Engineer

1 Nothern Railway Diesel Shed
/’ Wakabad, New Delhi-110044

85



86

1ii.

1v.

vi.

10.07.2020, 11.09.2020, 16.10.2020, 13.11.2020, 08.12.2020,
17.12.2020, 19.01.2021, 05.02.2021 for providing certificate of CTO.
Copy of the reminder letters is annexed herewith as Annexure VII.
(Colly.).

That it is humbly submitted that ultimately an email was received
from DPCC on 10-03-2021. Copy email letter dated 10.03.2021
mentioning that consent fee paid along with the application during
2015 has been considered till May 2020 is annexed herewith as

Annexure VIII.

That during audit, on 28.06.2021 Indian Audit and Accounts
Department raised the audit objection of non-receipt of CTO inspite
of submission of fee of Rs. 23, 10,100/~ on 28.06.2021. Copy of audit

note is annexed herewith as Annexure IX.

That Diesel locomotive Shed further applied for renewal of CTO on
DPCC portal-'Online Consent Management & Monitoring System',
However no adjustment of already paid fee of Rs. 23,10,100/- was
found on portal. Printout of web copy is annexed herewith as

Annexure X.

That on 20.09.2022 asset value of Shed was revised from 214.83 crore
to 34.09 crore by deducting land cost. Copy of the revised asset /land
cost and communication made to DPCC is annexed herewith as

Annexure XI.

Communication was again made to DPCC on 17.01.2023 for updation
of revised asset value and updation of fee already paid on portal .

Copy of the letter dated 17.01.2023 is annexed herewith as Annexure

Divisional Me%gr?tal Engineer

Nothern Rallway Diesel Shed
E‘_@akabad, New Delhi-110044




XII. On 30.01.2023, DPCC advised for fresh CTE and CTO in case of
reduction/depreciation of capital investment. It was not possible to
apply for fresh CTO as it would have involved fresh CTE. As unit had
already been established in April, 1970 and have already taken CTO.
Hence it was not logical to go for fresh CTE. Accordingly, request
was made to DPCC on 20.06.2023 (Letter dated 20.06.2023 is

annexed herewith as Annexure X111) for updation of already paid fee

and revised asset value. DPCC was also requested for updation of fee
and revised asset value vide letters dated 22.09.2023, 22.02.2024,
16.04.2024, 04.05.2024, 01.06.2024, 12.07.2024, 21.09.2024,
26.10.2024, 02.12.2024 and on 04.04.2025. copy of the letters

requesting for updation of revised asset value is annexed herewith as

Annexure XIV (Colly.).

15.That diesel locomotive shed has been discharging waste water after proper
treatment and there is no discharge of oil/diesel as per the report of DPCC
itself. The letter petition was for discharging oil into Okhla drain. The
locomotive shed could not obtain CTO due to technical issues mentioned
above. The shed has been in continuous request for providing consent to
operate certificate for the period of March 2009 to March 2020 and further
for updation of the fee paid and revised asset value due to which shed could
not apply for CTO after May 2020. It humbly bring the notice of this
Hon’ble Tribunal there are several authorized and unauthorized colonies
along Okhla drain. There is an industrial estate in the name of Okhla
Industrial Estate. All these colonies and industries are discharging the
untreated sewer to the Okhla drain. The Local authorities like M.C.D., Okhla

Industrial Estate is responsible for discharging untreated sewer to this drain.

/}Z{_“
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< =oAL :ll(f;\ O\ Divislonal Méchnital Engineer

NCTOF DLk Nothern Railway Diesel Shed
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16.That despite multiple requests and communication for the updation of
already paid fee and revised asset value, the same was not done by the
DPCC. Hence, Hon’ble Tribunal may direct DPCC to issue CTO to Diesel
locomotive shed after resolving technical issue while updating previous fee

deposited and asset value of shed.

17.That in view of the above facts, the imposition of Environmental
Compensation @ Rs. 40,000/ per day by DPCC is not only unjustified and
excessive and not as per the law but also contrary to the principles of natural
Justice and equity. Particularly when the non-issuance of the CTO was due to

no fault of the Applicant and all necessary steps had been taken for

compliance.

18.That the present Reply by way affidavit may kindly be taken on record and
into consideration and the Hon’ble Tribunal may pass appropriate order(s),
direction(s) as deemed fit and proper under the facts and circumstances of

the present case.

19.That the Answering Respondent seeks leave to make additional submissions,

if required, during the course of the proceedings as and when directed by

this Hon’ble Tribunal.
) 5 o DEPONENT
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" 749 APR 2025 Through email/Speed Post
P " DELHI'POLLUTION CONTROL COMMITTEE
Department of Environment
(Govt. of NCT of Delhi) Ll FE
=TT ] 3" Floor, Block-I, DMRC IT Park Building \ :
Shastri Park, Delhi-110053 \ ﬂ Gk o

| 4 ( visit us at website : http://dpce.delhigovt.nic.in/ )
F. No. DPCC/CMC-II/NGT/OA No.132/2023/ T34

Date: \;L]ot\\% -

To,

The Senior Divisional Mechanical Engineer,

Northern Railway,
Diesel L.oco Shed, Tugalkabad

New Delhi- 110044

1 A

Subject:-  Directions under section 33 (A) of the Water (Prevention and Control of
"> Pollution) Act, 1974 as amended till date.
Whereas, Central Pollution Control Board has delegated all its powers and functions

under the Water (Prevention and Control of Pollution) Act, 1974, as amended to date ,
respect of Umon Territory of Delhi to Delhi Pollution Control Committee (DPCC) vide

Notification dated 15.03.1991.
And whereas, as per the mandatory provisions w's 25/26 of the Water (Prevention and

Control of Pollution) Act, 1974, no person without the previous consent of DPCC shall
Establish cr take any steps to establish any industry, operation or process or any treatment
and disposal system or any extension or addition thereto, which is likely to discharge sewage

or trade effluent into a stream or well or sewer or on land, bring into use any new or altered

SROME  gutlet for the discharge of sewage or begin to make any new discharge of sewage
ME

ADME/M And whereas, inspection of Diesel Locomotive Shed, Tugalkabad (Northern
AMDE/ELECT

ADME/R Railway) (hereinafter referred as “Addressee™) was carried out by officials of DPCC on

SSE/G

CHOS/ ADM}\? 12.2023 in presence of Railway officials.
SSE/CTA And whereas, subsequent to the inspection few suagesuonsr’recommendanons were
SSE/SF

SSE;pL:SFn%"en vide letter dated 15.01.2024 to which amongst its replies Railways submitted that the

ﬁff;mnmnﬂallauon of STP at DSL/Shed/TKD is undergoing as the construction work has been started
MuULT 3

CLI/FUEL W will be completed soon. )

CH, OS/BILL And whereas, Unit has been operating without obtaining valid consent from DPCC.

AT
F“ - Now therefore, in view of the above, the Competent Authority in DPCC in exercise of
\5’ powers conferred upon Delhi Pollution Control Committee. w/s 3 3(A) of Water (Prevention

ot
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and Control of Pollution) Act, 1974 as amended to date, following directions are hereby

issued for compliance:- _
I. That the addressce shall ensure installation & commissioning of the STP by
31.5.2025.

2. That the addressee shall apply for CTE (Consent to Establish) & CTO Consent to
Operate) by 31 May, 2025.

Failure to comply with the above directions will attract penal action under the
provisions of the Water Act, 1974 apart from closure of the operations.

This is being issued as per the approval of Chairman, DPCC.

Incharge, CMC-II

Email ID: bmsreddy.dpce@delhi.gov.in

pDr.B.M.S. Reddy

r
| | senlor Envlronmentaol‘ lét;?;r:&“
pelhi P ollution

B'lock-‘l
oot Bl 110053
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P \Nozg N Northern Railway - Diesel Locomotive Shed
> Tughlakabad, New Delhi -1 10044,
E-mail—srdmetkd mail.com, Fax- 011-26360671

{(Upgraded IMS-Certiﬁed}

No- DSL/TKD/Ccnsent/2024-1/corresp

09.05.2025

Sr. Environmental Engineer
Delhi Pollution Control Committee
3" Floor Block-1 DMRC IT Park
2:1 Shastri Park Delhi-110053
=

Sub: Directions under section 33 (A) of the water

(Prevention and Control of Pollution) Act, 1974 as amended till date.
Ref: Letter no- F. No. DPCC/CMC-

II/NGT/OA N0.132/2023/774, dated: 17.04.2025

Vide Ref above direction for installation and co

mmissioning of STP by 31.05.2025 and application of CTE and CTO by
31.05.2025 have been issued in this regard foll

owing is submitted:-

1. Diesel Locomotive Shed Tughlakabad is an important locomotives maintenance unit, where 329
locomotives are maintained. These locomotives share almost 40% load of trains of Delhi Division. At
any point of time almost 300 trains (goods and passenger trains) remains in operation through
locomotives of this shed. This shed operates in highly environment friendly manner.

Almost all the roofs of shed covered with solar panels producing electricity almost equal to power
requirement of the shed. This shed has developed a green patch of almost one hectare of size of full
length trees in last five years. It is informed that Shed has modified its ETP as advised during DPCC’s
inspection dated 18.12.23 work of installation of STP of 100 KLD is in full progress as almost 80% of
the.work has been completed and concerned civil engineering authority of railway has informed
«) that testing, commissioning and handover of STP will be completed by 15.05.25 (Annexure 1).

2. In this notice it has been said that Shed has been operated without consent under Water and Air
Acts. In this regard it is submitted that this shed was awarded CTO certificate on 30-04-2007 with
validity up to 11-03-2009 in orange category. After that a lot of efforts have been done for the
renewable of CTO (consent to operate), summary of which is as under:-

(i) Tughlakabad diesel locomotive shed initiated process of renewat_)le of CTO (consent to
* operate) on 06.09.2014. Common application for CTO aio-ng with all documents was
submitted at enquiry counter on 18.05.2015 (Receipt of which is attache_d as Annexure Il). .Iln
this regard demand drafts of worth of Rs. 23,10,100/- were also deposited at DPCC, details

of which are as under:- \//‘
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lTl.No. i DD No. / Date Amount of Rs. | Reason Bank’s Name
\1 642532 dated 12,00,000/- Renewal Charges for CTO for | State Bank of India
‘ 02.03.2015 06 years (March 2009 to Chandani Chowk, Delhi.
| \ March 2015)
2 642533 dated | 10,00,000/- ---do---
02.03.2015 Advance charges for CTO for
: 05 years (March 2015 to
| March 2020)
| 3 642534 dated | 10,000/- Advance charges for ---do---
:_ 02.03.2015 hazardous waste
f 4 642535 dated | 100/- Char ¢
; ges for the CTO ---do---
| l 02.03.2015 application form
| 15 645617 dated | 1,00,000/- Balance Fee as per DPCC ---do---
’, { 01.07.2015 Directions
&
=

After submission of fee and CTO application Diesel locomotive shed Tughlakabad didn’t
received CTO certificate. For this shed did various communications with DPCC on 09.09.2016,
12.04.2017, 11.05.2018, 04.05.2020, 17.06.2020, 10.07.2020, 11.09.2020, 16.10.2020,
13.11.2020, 08.12.2020, 17.12.2020, 19.01.2021, 05.02.2021 for providing certificate of CTO.

(Annexure 111/a-m)

(i) Ultimately an email was received from DPCC on 10.03.2021 (copy attached as Annexure 1V)

mentioning that consent fee paid along with the application during 2015 has been
considered till May 2020.

(iii) During audit, on 28.06.2021 Indian Audit and Accounts Department raised the issue of non-
receipt of CTO instead of submission of fee of Rs. 23,10,100/- on 28.06.2021 (Annexure

V/a-b).

(iv) Diesel locomotive Shed further applied for renewable of CTO on 03.01.2022 on DPCC portal-
‘Online Consent Management & Monitoring System’ (Annexure Vl/a-e). However no
adjustm-ent of already paid fee of Rs. 23,10,100/- was found on portal.

(v) On 20.09.2022 asset value of Shed was revised from 214.83 crore to 34.09 crore by
deducting total land cost and DPCC was communicated accordingly.(Annexure Vi)

(vi) Communication was again made to DPCC on 17.01.2023 for updation of revised asset value
and updation of fee already paid on portal (Annexure VIill). On 30.01.2023, DPCC advised for
fresh CTE and CTO in case of reduction/depreciation of capital investment. As it was not
possible to apply for fresh CTO as it would have involved fresh CTE as unit had already been
established in April, 1970 and have already taken CTO. Hence it was not logical to go for
fresh CTE. Accordingly, request was made to DPCC on 20.06.2023 (Annexure IX/a-b) for
updation of already paid fee and revised asset value. DPCC was also requested for updation
of fee and revised asset value vide letters dated 22.09.2023, 22.02.2024, 16.04.2024,

04.05.2024, 01.06.2024, 12.07.2024, 21.09.2024, 26.10.2024, 02.12.2024 and on 04.04.20E5
(Annexure X/a-l1). However updation of already paid fee and revised asset value could not be

done. .
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Diesel Loco Shed, Tughlakabad.
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Northern Railway

Office of the
Divisional Railway Manager

State Entry Road, New Delhi
No. 128-W/280/158/2024-25/W-V Date:- 16.05.2025

Sr.DME/DSL/TKD
N.Rly, Tughlakabad

Sub:- Directions of Hon'ble NGT for completion of work of installation of sewerage

treatment plant capacity 100 KLD and two rain water harvesting plants capacity
20 cum in Diesel loco shed TKD

Ref:- 1. Your office letter No. DSL/TKD/WP/DRM/STP/2023-24 dated 15.05.2025
2. ADEN letter No. nil dated nil.

In reference above it is to informed.you that the work of installation of treatment

plant capacity 100 KLD has been completed in DSL shed TKD. STP plant has installed,

tested and commissioned on dated 15.05.2025. This is for your kind information and

necessary action at your end.
’0 roa

T A ; Sr. Divisional Engineer-v
b Northern Railway, Delhi Division

MRy
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By Speed Post/email

C - 8-APR2825 1 F T T POLLUTION CONTROL COMMITTEE
&~ . DEPARTMENT OF ENVIRONMENT \| )

- ' (GOVT. OF NCT OF DELHI) A I_IFE

= 37 FLOOR, BLOCK-I, DMRC IT PARK BUILDING, \ b
‘-.' SHASTRI PARK, DELHI-53 Envi rgnment

o~ ( visit us at website : http://dpcc.delhigovt.nic.in/)
' —
F. No. DPCC/CMC-II/NGT/OA No.132/2023/ 772 Date: \F \cH\ 2625

To,

The Senior Divisional Mechanical Engineer,
Northern Railway,

Diesel Loco Shed. Tuglakabad

New Delhi- 110044

s .

Subject: - Show Cause Notice for imposition of Environmental Compensation (EC)-reg.

Whereas, Central Pollution Control Board has delegated all its -powers and functions
under the Air (Prevention and Control of Pollution) Act, 1981 and Water (Prevention and
Control of Pollution) Act, 1974, as amended to date , in respect of Union Territory of Delhi to
Delhl Pol]utlon Control Commmee (DPCC) vide Notlf cation dated 15 03 1991

And whereas, the whole Union Territory of Delhi has been declared as an Air
Pollution Control area, under sub section (1) of section 19 of the Air (Prevention and Control
of Pollution) Act, 1981, as amended to date, vide Notification of Ministry of Environment &

Forest, Govt. of India, No. GSR 106 (E) Dated 20.02.1987.

V;F;?ME And whereas, as per the mandatory provisions ws 21 of thg Air (Prevention and
vE e

ADME; A

;’J g; ;;-tc'Control Board (DPCC in case of Delhi) shall establish or operate any industrial plant in an
-\L-vl

Control of Pollution) Act, 1981, no person without the previous consent of the State Pollution

SSE/G Air Pollution Control Area.

CHOs/aDrs

SSE/CTA And whereas, as per the mandatory provisions w/s 25/26 of the Water (Prevention and
SSE/SPARE

ssE IPLn'dtugomml of Pollution) Act, 1974, no person without the previous consent of DPCC shall
SSE/TENDERESstablish or take any steps to establish any industry, operation or process or any treatment

CLI/SIMULTOR
CLIJFUEL and disposal system or any extension or addition thereto, which is likely to discharge sewage

<
CH. 0S/BILL or trade effluent into a stream or well or sewer or on land, bring into use any new or altered

AT

To cxtamnd

avy r.
!

o]

qut!et for the discharge of sewage or begin to make any new discharge of sewage.
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And whereas, inspection of Diesel Locomotive Shed, Tugalkabad (Northern

Railway) (hereinafler ceferred as “Addressee™) was carried out by officials nl DPCC on
18.12.2023 in presence of Railway officials. The following deficiencics were observbed: No

oil and grease was seen being discharged into the drain from clectric locomotive shed. Infact,

there is no outfall from the shed into the nearby drain.
as seen discharged direetly into the drain from diesel locomotive

1. No oil and grease w
¢ information gathered, has now been

shed also. The bypass existing before, as pe

closed.

The diesel locomotive shed needs to modify its ETP for proper tre

water. The facility also needs to install STP for treating the sewage before discharging

atment of the waste

o

it into the drain.

And whereas vide letter dated 15. 01.2024, few suggestions/recommendations were

given to the addressee in response to which the Railways submitted that the installation of

STP at DSL/Shed/TKD is undergoing as the construction work has been started and will be

-

completed soon.

Now therefore, in view of the above, it is proposed to levy Environmental
Compensation @ Rs.40,000 per day (Rupees Forty Thousand per day) for causing damage
to the environment by way of discharge of wastewater without requisite treatment, and also
operating without Consent- to Operate under Water and Air Acts, since the date of first
inspection till complete compliance is achieved.

Hence, by way of this notice, the addressee unit is hereby given an opportunity to

submit reply as to why the aforesaid proposed Environmental Compensation of

Rs.40,000/day (Rupees Forty Thousand per day) should not be imposed. The reply should

reach to this office within 15 days from date of service of this notice, failing which it shall be
assumed that you have nothing to say in this regard and the DPCC shall be free to take action

as proposed above. This shall also be treated as an opportunity of being heard.

£

Incharge, CMC-11
s ew. N oo o.__Email ID: bmsreddy.dpcc@delhi.gov.in

This issues as per the approval of Chairman, DPCC.

Control
Delhi Pollution DMRC IT Park . -

Floor Block-1
5 Shastrl Park Delhl-11 0053
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Northern Railway - Diesel Locomotive Shed
quhlakabad, New Delhi -1 10044,
E-mail—srdmetkd

_ mail.com, Fax- 011-26360671
(Upgraded IS Certified)

at
N

No- DS L/T](D/Consent/2024-—1/corresp 09.05.2025

Sr. Environmental Engineer

Delhi Pollution Control Committee
3 Floor Block-1 DMRC IT Park
Shastri Park Delhi-110053

Sub: Show cause notice for imposition of Eny
Ref: i) Letter no- F. No. DPCC/CMC-

i) Letter no- DSL/TKD/Consent

ironment Compensation (EC)-reg.
II/NGT/0A N0.132/2023/773, dated: 17.04.2025
/2024-1/corresp, dated: 29.04.2025

In reference subject above, it is informed that letter under r
Tughlakabad (TKD) on 28.04.2025. Further vide ref (i)
compensation for way of discharge of waste water without

since date of first inspection till complete compliance achieved. As an interim reply vide ref (ii), it was

requested to DPCC to visit TKD Shed for joint inspection of working status of working status of ETP and
progress status of STP. However, visit from DPCC could not be possible so far.

Diesel Locomotive Shed Tughlakabad is an important locomotives maintenance unit, where 329
locomotives are maintained. These locomotives share almost 40% load of trains of Delhi Division. At any

point of time almost 300 trains (goods and passenger trains) remains in operation through locomotives of
this shed. This shed operates in highly environment friendly manner.

Almost all the roofs of shed covered with solar panels

requirement of the shed. This shed has developed a green patch of almost one hectare of size of full length
trees in last five years. Further against DPCC's concerns regarding discharge of waste water without
requisite treatment and operating without Consent to Operate, it is submitted as below:

ef-(i) was received in Diesel Locomotive Shed
it has been proposed to levy environmental
requisite treatment and operating without CTO

producing electricity almost equal to power

1. As far as issue of discharge of waste water without requisite treatment is concerned shed has
already modified its ETP of 60 KLD capacity on 07.02.2025 (As per DPCC recommendations) and all
the parameters of discharge effluent after treatment are well within prescribed range. {‘A copy of
latest test report attached as Annexure 1). ETP of the shed has been functioning properly since many
years and effluents are being discharge/reused only after proper treatment 'th.rough E.TP. Thus shed
is discharging waste water after requisite treatment of effluent. Further it is also informed that

majority of the activities of the shed are accomplishedjduring day time only. 96% of the manpower
of the shed is mainly available in day and evening shiff. Thus

agd on toilet commodes is miniscule.




20

inspection dated 18.12.23 work of installation of STP of
the work has been completed and con
that testing, commissioning and handov

100 KLD is in full progress as almost 80% of
cerned civil engineering authority of railway has informed

er of STP will be completed by 15.05.25 (Annexure II).

2. In this notice it has been said that shed has been operated without consent under Water and Air
Acts. In this regard it is submitted that this shed was awarded CTO certificate on 30-04-2007 with
validity up to 11.03.2009 in orange category. After that a lot of efforts have been done for the
renewable of CTO (consent to operate), summary of which is as under:-

(i) Tughlakabad diesel locomotive shed initiated process of renewable of CTO (consent to
operate) on 06.09.2014. Common application for CTO along with all documents was
submitted at enquiry counter on 18.05.2015 (Receipt of which is attached as Annexure Ill). In
this regard demand drafts of worth of Rs. 23,10,100/- were also deposited at DPCC, details
of which are as under:-

| Sl. No. | DD No. / Date Amount of Rs. Reason Bank’s Name
b1 | 642532 dated 02.03.2015 12,00,000/- Renewal Charges for CTO for | State Bank of India
06 years (March 2009 to | Chandani Chowk, Delhi.

| | March 2015)

: 2 1 642533 dated 02.03.2015 10,00,000/- ---do---

| -1 Advance charges for CTO for

| i 05 vyears (March 2015 to

: '. March 2020) ,

3 | 642534 dated 02.03.2015 10,000/- Advance charges for ---do---

' \ hazardous waste

| 4 | 642535 dated 02.03.2015 | 100/- Charges for the CTO ---do---

. i. application form

| 5 i 645617 dated 01.07.2015 | 1,00,000/- Balance Fee as per DPCC ---do--

1 Directions

After submission of fee and CTO application Diesel locomotive shed Tughlakabad didn’t
received CTO certificate. For this shed did various communications with DPCC on 09.09.2016,

12.04.2017, 11.05.2018, 04.05.2020, 17.06.2020, 10.07.2020, 11.09.2020, 16.10.2020,

. 13.11.2020, 08.12.2020, 17.12.2020, 19.01.2021, 05.02.2021 for providing certificate of CTO.
(Annexure IV/a-m) :

(ii) Ultimately an email was received from DPCC on 10.03.2021 (copy attached as Annexure V)
mentioning that consent fee paid along with the application during 2015 has been
considered till May 2020.

(iii) During audit, on 28.06.2021 Indian Audit and Accounts Department raised the issue of non-
receipt of CTO instead of submission of fee of Rs. 23, 10,100/- on 28.06.2021 (Annexure
Vi/a-b).

(iv) Diesel locomotive Shed further applied for renewable of CTO on 03.01.2022 on DPCC portal-
‘Online Consent Management & Monitoring System’ (Annexure VIl/a-e). However no
adjustment of already paid fee of Rs. 23,10,100/- was found on portal.

(v) On 20.09.2022 asset value of Shed was revised from 214.83 crore to 34.09 crore by
deducting total land cost and DPCC was communicated accordingly.(Annexure Vill)




21

99

(vi) Communication was again made to DPCC on 17.01.2023 for updation of revised asset value
and updation of fee already paid on portal (Annexure 1X). On 30.01.2023, DPCC advised for
fresh CTE and CTO in case of reduction/depreciation of capital investment. As it was not
possible to apply for fresh CTO as it would have involved fresh CTE as unit had already been
established in April, 1970 and have already taken CTO. Hence it was not logical to go for
fresh CTE. Accordingly, request was made to DPCC on 20.06.2023 (Annexure X/a-b) for
updation of already paid fee and revised asset value. DPCC was also requested for updation
of fee and revised asset value vide letters dated 22.09.2023, 22.02.2024, 16.04.2024,
04.05.2024, 01.06.2024, 12.07.2024, 21.09.2024, 26.10.2024, 02.12.2024 and on 04.04.2025

(Annexure Xi/a-l). However updation of already paid fee and revised asset value could not
be done. '

It is summarized that Diesel locomotive shed has been in continuous request for providing consent to
! operate certificate from March, 2009 to March, 2020 and further for updation of the fee paid and revised
asset value due to which Shed could not apply for CTO after May, 2020 i.e. after completion of previous
= g CTO period. Diesel locomotive Shed has taken each and every step which is required as per law for smooth
- functioning of the Shed. Whatever lapses occurred is not at our end but due to technical issues at your end
for which we are continuously requesting to DPCC. The correspondences mentioned above are the proof
for the same.
From above, it is evident that Diesel Locomotive Shed has been discharging waste water after proper
treatment and shed could not obtain CTO due to technical issues mentioned above. As soon above
mentioned technical issues are resolved by DPCC, shed would apply for renewable of CTO.
Thus in light of above facts this shed which is a major prime mover of majority of passengers and freight

trains of Northern Railway is requested to be exempted,from imposition of environmental compensation of
Rs. 40000/day.

XY .g‘-cﬂ'{
' Asst. Chemist and Metallurgist

Diesel Loco Shed, Tughlakabad.
p &&Qﬂ'
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dpecc Online Consent Management & Monitoring System
Delhi Pollution Control Committee
uhdy Government of NCT of Delhi
[
B  cConsent Activity List
CATEGORY : ALL v Search Activity Name
Search

CATEGORY : ORANGE

Requirement o

Categorization Requirement of Pollution T £ Effluent polution Control Dey

S.No. Activity Name Category Hazardous /Classification as per Office Control Device for Effluent ypeg nt uIeD polutiof Emission(ECS/D!
Order (STP/ETP/O & G Trap etc.) ontrol Device etc.)(Boiler/

considered as

Railway Locomotive Workshop /
Integrated road transport
1 workshop / Authorized service | ORANGE YES 11(b) YES STP & ETP NO
centers having discharge of 100
KLD or more.

Railway Stations(Waste water
2 generation = 10 KLD, but < 100, ORANGE NO 1I(b) YES STP & ETP NO
KLD)

Railway
workshop/station/depot/service
3 centre/stackyard etc. waste ORANGE NO 11(b) YES STP & ETP NO
water discharge (less than
100KLD)

Scrapping Centres (for end of
life vehicles and other scrapes
4 such as plant and machinery, ORANGE YES 11(b) YES ETP NO
structural material, railway
coaches and wagon etc.)

|oe]
[
(=}
=

Site designed, hosted by National Informatics Center
© Content Owned, Updated and Maintained by Delhi Pollution Control Committee

https://dpccocmmes.nic.in/standardMaster/searchActivityBasedOnCategory 17
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dpcc Online Consent Management & Monitoring System
—_—— Delhi Pollution Control Comumittee
ubhay Government of NCT of Delhi

| L

Activity Name :
Railway Locomotive Workshop / Integrated road transport workshop / Authorized service centers having discharge of 100 KLD or more.

Effluent
S.No. Parameter Name Prescribed Standard
1 pH 5.5-9.0
2 Oil and Grease 10.0
3 Bio-Chemical Oxygen Demand(BOD)[3 days at 27°C] 150.0
4 Total Suspended Solids (TSS) 250.0

Close

https://dpccocmmes.nic.in/industry TypeEmissionEffluentMaster/popDetailsOfEmissionAndEffluent?industry Typeld=4120907 17
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i P R A T e S e I SR A
. AT ITICN ISt ialat gy Sy eyt s H
s DELHI PoLLuTION: CGNTROL CoMMITTEE |
; Sz (Government of N.C.T. of Gelhi)»" ; ¢
; \\pr ‘thFloor LS.B.T. building, Kashimere Gate, Delhii= 110006 : L
' Website : http://wwer.dpcc.delhigovtnicin &
! A A LR O T s A G Ry el e ) 3 5 +
fE ENQUIRY COUNTER :
: View Accepted Application Details
: New Enquiry Counter Ref. No : DPCC/EC/2/1/2015/10854
i Enquiry Counter Submission Date : 18-05-2015 :
5 Date of Manual Application : 18-05-2015 i
E Cell Name : CMC
E Application Type : Common Application for Consent Under Water (Prevention and Control !
: of Pollution) Act, 1974 and Under Air (Prevention and Control of :
: Pollution) Act, 1981, as amended H
E Application Mode : manual :
i Category/Consent For : Orange / Renewal i
! Activity as per affldavit : QSLNFESENCE, REPAIRING AND WASHING OF DIESEL ENGINE AND ITS !
! NTS - ;
E Activity as per DPCC categorization: « Automobile Servicing And Repair Station With Washing Activity i
i Activity linked to : Industrial Units (Other than Health Care Establishments) :
| User Name : dieselshed :
.I.-.,_""p Password : xlsavojx9g :
e Name of the unit : DIESEL LOCO SHED :
! Address of the unit : Northen Railway Tuglakabad !
E Industrial Area / Non Industrial Area / : :
: Redevelopment Area Non Industrial Area --- Commercial .
3 District / Pincode : SOUTH WEST / 110044 |
: Phone Number / Fax No. : 26360671 :
i Applicant's/Authorised Person's Mobile :
: Nuniber 9?1?6314-05 :
E E-mail of Industrial Unit/HCU ; srdmetkd@gmall.com ;
! Website :
' PAN Number (Income Tax Dept.) : :
\ Payment Mode : Demand Draft '
A DD .
i Submission DD No. DD Date DD Bank Name DD Amount (in Rs.)
; Date - i
, 18-05-2015 642533 02-03-2015 SBI BANK 1,000,000.00.5
18-05-2015 642532 02-03-2015 SBI BANK 1,200,000_.005
Total 2,200,000.00
_'473-_-,-23 Enclosure with application : ‘
l Ddcuments Enclosed Yes/HNo
' 1. Certificate from Chartered Accountant for Capital Investment (w.r.t. column 5 of consent form) Yes '
2.0 W of certificate for connection of discharge of total effluent / sewage into conveyance system. Not Applicable
3. Copy of CGWA/DIB/DC Permission/ Registration. ot App'fcaz:e 5
4 Copy of Water Connection, incase of Municipal Supply. , . red: (@) Not Applicable ‘
s : i required: (a ‘
unit is Petrol Pump cum Service Station then following documents are :
Sanctoncd Buling Plan (DDA / 1CD) (2) Approved Layout Plen 00/ MCD) (0 ACHETLEKET oy,
i ith one of the four National Oil Companies i.e., ’ : i
> é?ﬁ?:ﬁﬁiﬁ“’a‘ﬁfﬁat Petroleumn and 1BP. (d) Letter from Oil Company that dealership agreement s 1 ;-
valid as on date ) ired : a) ! i
urants or Eating House then following documents are required : a . : ;
&, Hleenek o T ienith Authorities { NDMC / MCD / Cantonment Board) b) Licence from Delhi  Not Applicable
" police under Delhi Eating Hous_tlz Rier?ifsltratiohn Rtegulatlons, 1980). Fax
. Manufacturing process in detail with flow char . '
’ Nolse Monitoring Report. Latest Nolse Monitoring Report Not more than six months old, from the ot Applicable
8. date of submission of the consent apgllcatlon, if applicable Yes :
t order _ :
g, Original/Copy of previous consen _ : Not Applicable
i cable. '
10. Proof of CETP Membership in the name and addre-”')S arugic; rapgt Mot Applicable :
Form :
lication Form (Print of Online Submission . ) ' :
e 2;2 uacy report of ETP (fresh in case of Stainless Steel Pickling and not more than five years Yes : _:§
12. 54 gom};he date of submission of the application in other cases), if applicable ) .
gd quacy report of ECS, (fresh in case of Stainless Steel Pickling and not more than five years — not Applicable :
[ - [
13- 5id from the date of submission of the application in other cases), if applicable

s Tony pa e e ST T PR Ty l

o o e R . e e S

et . - - e ——
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Northern Railway ]

No.: DSL/TKD/Consent/2014/1/Corresp.

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, L.S.B.T. Building,
Kashmiri Gate, Delhi -1100006

REMINDER- Na, ! g0

Sub: - Consent to operate ETP at Northern Railway Diesel Shed, Tughlakabad.

Ref: - (i) Your office Enquiry Counter Ref. No. = DPCC/EC/2/2/2015/10854 dated 18.05.2015
(11) Your office Enquiry Counter Ref. No. = DPCC/EC/5/4/2015/10889 dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015
(1v) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

e e o e o o S

With reference 1o (i) above, this office has submitted an application for obtaining consent for operation of
v at Diesel Shed, TUGHLAKABAD and submitted Rs. 1,000,000/- vide DD No. 642533 dated 02.03.2015 and
15, 1.200,000/- vide DD No. 642532 dated 02.03.2015.

Balance consent fee 10,000/- was submitted vide ref. (ii) above by DD No. 642534 dated 02.03.2015 and
Rs. 1.00.000/- by DD No. 645617 dated 01.07.2015 vide ref (iii).

Submission of photographs of display board was done vide letter mentioned at ref (iv).

Till date consent has not been granted by the DPCC to Diesel Shed. TKD for operation of ETP.
In view of above you are rcqucstt.tl to kindly issue consent for operation of ETP at Northern Railway
iMesel Shed, Tughlakabad.

With Thanks.

/hw-«.

‘ DUML;[BQMPHB 5 «14
N.Rly.. E}l Jb;.' e “4
/A= As Above : . e w
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Northern Rapibwgy:
' &5 5&!};,;\ g .
No : DSL/TKD/Consent/2014/1/Corresp 7& i Diesel Shed Tughlakabad, New Delhi
’ ’ B 3 Date:12.04.2017
- o » 7z
li“ﬁ i ﬁ}lqh% q ||
The Member Secretary, ! \_?,“ w ;‘ orad-ad '.g{:
Delhi Pollution Control Committee, SN ) /‘.\.-*/
4" Floor, 1.S.B.T. Building, o _‘!}»-.._/gﬁ' ,‘_
- [ il - - } z“" Z
Kashmiri Gate, Delhi -110006 LN P
REMINDER-2

Sub: - Consent to operate ETP at Northern Railway Diesel Shed, Tughlakabad.

ry Counter Ref. No. — DPCC/EC/2/2/2015/10854 dated 18.05.2015
Counter Ref. No. — DPCC/EC/5/4/2015/10889 dated 22.05.2015
Dated 06.07.2015

(i) Your office Enqui
Dated 17.07.2015

(ii) Your office Enquiry
“iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp.
(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp.

Rel: -

Ao o ok kR .
With reference to (i) above, this office has submitted an application for abtaining consent for operation of
642533 dated 02.03.2015 and

ETP at Diesel Shed, TUGHLAKABAD and submitted Rs. 1,000,000/- vide DD No.
2., 1.200.000/- vide DD No. 642532 dated 02.03.2015. _
(ii) above by DD.No. 642534 dated 02.03.2015 and

Balance consent fee 10,000/- was submitted vide ref.
it+. 1.00.000/- by DD No. 645617 dated 01.07.2015 vide ref (iii),
Submission of photographs of display board was done vide letter mentioned at ref (iv).
the DPCC to Diesel Shed. TKD for operation of ETP.

(i1l date consent has not been granted by
dly issue consent for operation of ETP at Northern Railway

In view of above vou are requested to-Kin

Yi=sel Shed. Tughlakabad. .

With Thanks.
Az

DME/DSL/TKD
DAY S lassl

NRy. Di g Shed foyl
: New e Tru

17A- As Above

P T
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Northern Railwayv

N DSL/TKD/Consent/2014/1/Corresp. Tughlakabad, New Delhi
Date:11.05.2018
The Member Seeretary, '
Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,

Kashmiri Gate, Delhi -110006

REMINDER-3
Sub: - Consent to operate ETP at Northern Railway Diesel Shed, Tughlakabad.

Ref: - (i) Your office Enquiry Counter Ref. No. — DPCC/EC/2/2/2015/10854 dated 18.05.2015
(i1) Your office Enquiry Counter Ref. No. — DPCC/EC/5/4/2015/10889 dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015
(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

s o e o ok ok ok

. With reference to (i) above, this office has submitted an application for obtaining consent for operation of
"1 at Diesel Shed, TUGHLAKABAD and submitted Rs. | 000 000/- wclc DD No. 642533 dated 02.03.2015 and
R<. 1.200,000/- vide DD No. 642532 dated 02.03.2015.
Balance consent fee 10,000/~ was submitted vide ref. (ii) above by DD No. 642534 dated 02.03.2015 and
Rs. 1.00.000/- by DD No. 645617 dated 01.07.2015 vide ref (iii).
Submission of photographs of display board was done vide letter mentioned at ref (w)

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

In view of above vou are requested to kindly issue consent for operation of ETP at Northern Railway
131esel Shed. Tughlakabad.

With Thanks.

A e
P "”Trf'f‘l 5

-~ DME/DSL/TKD . -

. U'A- As Above
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PENTICTEON IS IS P O Dllllulng,

Kashmiri Gate, Delhi -110006

Sub: - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlak

28

REMINDER-4

abad.

Ref: - (i) Your office Enquiry Counter Ref. No. - DPCC/EC/2/2/2015/10854 Dated 18.05.2015

(i) Your office Enquiry Counter Ref. No. — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015
(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

With reference to (i) above, this office has submitted an application for obtaining consent for

operation of ETP at Diesel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitted
are detailed below:

Sl
No.

DD particulars

Reason

-

Period

DD No. 642532 dated 02.03.2015 for
Rs. 12,00,000/- ( Twelve La kh)
06 years x 2,00,000/- (As per the DPCC fee

structure )

Renewal charges for consent to
operate

March 2009 to March
2015

DD No. 642533 dated 02.03.2015 for

Advance charges for consent to

from Mar’2015 to

Rs. 1,00,000/-

2 Rs. 10,00,000/- ( Ten Lakh ) 3909
05 years x 2,00,000/- Pt Maranzo
Advance charges for obtaining
DD No. 642534 dated 02.03.2015 for Auttbization o oolleetion | | wrsrnon e e M
3 Reception/Treatment/Transports/
Rs. 10,000/ (Ten Thousands). . 2020
Storage/Disposal of Hazardous
waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to Form
Rs. 100/- (One hundred) operate”
5 DD No. 645617 dated 01.07.2015 for Balance fee as per DPCC directions | Balance fee for CTE

.

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Railway Diesel Shed, Tughlakabad.

D/A- As Above

Therefore you are kindly requested to issue your consent for operation of ETP at Northern

\\\'ilh Thank{s
S
2 "lEﬁéﬁ‘l{D



No. DSLKTKDz‘Consent—ETP/ZMO-PART

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

REMINDER-5

Horthern Railway - Diesel Locomotive Shed
Tughlakabad, Hew Delhi -110044,

etkd @amaill

(Upgraded ITAS Certified)

mall-sr

Fax-011.25360671

Sub: - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlakabad

Ref: -

- With reference to (i) above, this offj
operation of ETP at Diesel Shed, TUGHLA
are detailed below:

(i) Your office Enquiry Counter Ref, No. —
(ii) Your office Enquiry Counter Ref, No. —
(iii) Diesel Shed TKD letter No. -
(iv) Diesel Shed TKD letter No.

DPCC/EC/2/2/2015/10854 Dated 18.05.2015
DPCC/EC/5/4/2015/10889 Dated 22.05.2015
DSLfTKDfConsenUZOl4!Iz’C0rresp. Dated 06.07.2015
- DSUTKD!ConsenUZG]4!1!Corresp. Dated 17.07.2015

ce has submitted an application for obtaining consent for
KABAD as per DPCC guidelines. Particulars of fee submitted

Rs. 1,00,000/-

13:)' DD particulars Reason Period
DD No. 642532 dated 02.03.2015 for |
] Rs. 12,00,000/- ( Twelve Lakh) Renewal charges for consent to | March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee operate 2015
structure )
DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar’2015 to
2 Rs. 10,00,000/- ( Ten Lakh ) S Mar’2020
05 years x 2,00,000/- e -
Advance charges for obtaining
Authorization for collection/ ) s
3 DDRNOI‘ 06 33[5)?_4(%?:%?5]‘2;?10(113 for Reception/Treatment/T ransports/ Mageh 23 {I}g {;0 Match
> 2% ) Storage/Disposal of Hazardous
waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to e
Rs. 100/- (One hundred) ' operate” . arm
LS DD No. 645617 dated 01.07.2015 for Balance fee as per DPCC directions

Balance fee for CTEJ

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP,

Therefore you are kindly re

Railway Diesel Shed, Tu ghlakabad.

D/A- As Above

quested to issue your consent for operation of ETP at Northern

h Than

E/D KD



30

108

-,

A

[

t«m.mu‘ v
Ranwee

i d
)
-

Horthern Railvay - Diesel Locomotive Shed
Tughlakabad, Hews Dethi -110044,

qr3il—sr

kd & Leom Fax- 011.25350671

(Upgraded 1115 C entified)

No. I)SI_,fTKDa’Conscnt-ETP:’ZOZO-PART

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

Sub: - Consent for operation of ETP at N

Ref: - (i) Your office Enquiry Counter Ref. No. -
(ii) Your office Enquiry Counter Ref. No, —
(iii) Diesel Shed TKD letter No. -
(iv) Diesel Shed TKD letter No. -

With reference to (i) above, this office h
operation of ETP at Diesel Shed, TUGHLAKA

are detailed below:

REMINDER-6

orthern Railway Diesel Shed, Tughlakabad.

DPCC/EC/2/2/2015/10854 Dated 18.05.2015
DPCC/EC/5/412015/10889 Dated 22.05.2015
DSL/TKD/Consent/20 14/1/Corresp. Dated 06.07.2015
DSL;’TKD;’ConsenUZO]4flf’(_:orresp. Dated 17.07.2015

as submitted an application for obtaining consent for
BAD as per DPCC guidelines. Particulars of fee submitted

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for ope

Therefore you are kindly requested to issue your consent for oper

Railway Diesel Shed, Tughlakabad.

D/A- As Above

|
1\5:; | DD particulars - Reason 1 Periud |
DD No. 642532 dated 02.03.2015 for sy

1 Rs. 12,00,000/- ( Twelve Lakh) Renewal charges for consent to | Marcly 2009 1o M-
06 years x 2,00,000/- (As per the DPCC fee operate 2015 {
structure ) _J
DD No. 642533 dated 02.03.2015 for _ S [
, Rs. 10,00,000/- ( Ten Lakh ) Advance chargei:;:;r consent to f'ron;v:\l:‘l;a?(;b to ’
05 years x 2,00,000/- o e ,v
! Advance charges for obtaining "
DD No. 642534 dated 02.03.2015 for o asizaston fr EOGERON | e 0 it |
3 Rs. 10,000/~ (Ten Thousands) Rec:eptmtn."l"rf:atment/’l“ranspcurts.'r 2020 |
S ’ Storage/Disposal of Hazardous o= i
waste for next 05 vears . 1
i DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to For
Rs. 100/- (One hundred) operate” o |
. No. 64 dated 01.07.2015 _ .
|_3 DRG0 5R6$]_7[ ’030?00%!_07 HESISE Balance fee as per DPCC directions Balance fee for CTE :

————

ration of ETP.

ation of ETP at Northern

““Blil Thanks.
)
Vel

___,V-—;
ABMIXDNL/TKD



Tughlakabad, Hew Delhi -110044,
S -mall-sr Tk | ail. Fax. 011263606571
[[m?n > (Upgraded IS Certified)
RAN Wt

i {' S Horthern Railw 1 Diesel Locomotive Shed = 1 05

No. DSL/TKD/Consent-ETP/2020-PART

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

REMINDER-8
Sub': - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlakabad,

Ref: - (i) Your office Enquiry Counter Ref, No. — DPCC/EC/2/2/2015/10854 Dated 18.05.2015
(i1) Your office Enquiry Counter Ref, No, — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSLfTKDIConsentKZOI4!I!Corresp. Dated 06.07.2015
(iv) Diesel Shed TKD letter No. - DSUTKDf’Consenb’ZO]4J’IICorresp. Dated 17.07.2015

. With reference to (i) above, this office has submitted an application for obtaining consent for

operation of ETP at Diesel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitted
are detailed below: '

lf:] DD particulars - Reason Period
DD No. 642532 dated 02.03.2015 for. ;
1 Rs. 12,00,000/- ( Twelve Lakh) . | ' Renewal charges for consentto | March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee | . operate 2015
structure )
'l e §
DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar’2015 to
2 Rs. 10,00,000/- ( Ten Lakh ) : it Mar’2020
05 years x 2,00,000/- .
. “Advance charges for obtaining
5 | DDNo. 642534 dated 02.03.2015 for ACIUHOTIOC BRI, | oyr. o ot
3 Rs. 10,000/~ (Ten Th d Receptionfl'reatmenL’Tmnspons! 2020
- 10,0007~ (Ten Thousands). Storage/Disposal of Hazardous -
. ¥ waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to E
Rs. 100/- (One hundred) operate” S
5 BLNG. 645[551 7{ doa[;ego%}.O?‘E{}]S tor Balance fee as per DPCC directions Balance fee for CTE

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Therefore you are kindly requested to issue your consent for operation of ETP at Northern
Railway Diesel Shed, Tughlakabad.

Thanks.

AD
D/A- As Above



Horthern Railwdy<Diesel Loc omotive Shed
Tughlakabad, Hew Delhi -110044,
E.mail-srdmetkd @qmail.com. F ax- 011.26350671
(Upgraded II1S Certified)

NORTHERM
Ranwet

No. DSL/TKD/Consent-ETP/2020-PART

The'Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

Sub: - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlakabad.

Ref: - (i) Your office Enquiry Counter Ref, No. — DPCC/EC/2/2/2015/10854 Dated 18.05.2015

(i1) Your office Enquiry Counter Ref, No. — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSLJ’TKD,"Consent!ZOl4fIfCorresp. Dated 06.07.2015
(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

With reference to (i) above, this office has submitted an application for obtaining consent for
operation of ETP at Diesel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitted
are detailed below: -

., 3

1\51:; DD particulars Reason Period
DD No. 642532 dated 02.03.2015 for
| Rs. 12,00,000/- ( Twelve Lakh) Renewal charges for consent to | March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee P operate 2015
structure )
| DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar*2015 to
2 Rs. 10,00,000/- ( Ten Lakh ) Sbesite Mar’2020
) 0S5 years x 2,00,000/- - p
Advance charges for obtaining
DD No. 642534 dated 02.03.2015 for Auligiatonisceilealen. | op o auten: woey
3 Rs. 10,000/- (Ten Thousands) Reception/Treatment/Transports/ 2020
= M n & ’ Storage/Disposal of Hazardous
waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to E
Rs. 100/- (One hundred) operate” 9rm
5 D N0, 645F?s] ?l dgéego%;_.{)?lOlS for Balance fee as per DPCC directions | Balance fee for CTE

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Therefore you are kindly requested to issue your consent for operation of ETP at Northern
Railway Diesel Shed, Tughlakabad.

ith Thanks.

D/A- As Above




Horthern Railwa?-?biesel Locomotive Shed
Tughlakabad, Hew Delhi -110044,
-mail-srdmetkd mail.c Fax- 011.26260671
(Upgraded I1AS Certified)

NORTHERM
RaiLway

No. DSL/TKD/Consent-ETP/2020-PART Date: 13.11.2020

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

REMINDER-10

Sub: - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlakabad.

Ref: - (i) Your office Enquiry Counter Ref. No. — DPCC/EC/2/2/2015/10854 Dated 18.05.2015
. (ii) Your office Enquiry Counter Ref. No. — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015

(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

With reference to (i) above, this office has submitted an application for obtaining consent for
operation of ETP at Diesel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitted
are detailed below: -

|
I\SL DD particulars Reason Period '
DD No. 642532 dated 02.03.2015 for ;
| Rs. 12,00,000/- ( Twelve Lakh) Renewal charges for consent to March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee | operate 2015
structure )
DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar’2015 to
2 Rs. 10,00,000/- ( Ten Lakh ) ; et Mar’2020
05 years x 2,00,000/- o8 o
: Advance charges for obtaining
- Authorization for collection/ _ - :
3 DDRT:OI' [;5 gﬁﬁ}’f&a&tﬁqﬁiggiﬁs i Reception/Treatment/Transports/ Makh 23 (I); 30 March
i ' Storage/Disposal of Hazardous
‘ waste for next 05 years N
i |l DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to F
Rs. 100/- (One hundred) operate” s
DD No. 645617 dated 01.07.2015 f . gz
5 No: 6 SRs. ]?510?00%!_ 2 o Balance fee as per DPCC directions Balance fee for CTE

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Therefore you are kindly requested to issue your consent for operation of ETP at Northern
Railway Diesel Shed, Tughlakabad.

D/A- As Above
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Horthern Railwdy - Diesel Locomotive Shed
Tughlakabad, Hew Delhi -1100 44,
E mall-srgdmetkd

il.com, Fax. 011.26360671

o MBI 2
)

No. DSL/TKD/Consent-ETP/2020-PART

The Member Secretary,

Delhi Pollution Control Committee,
4" Floor, 1.S.B.T. Building,
Kashmiri Gate, Delhi -110006

Sub: - Consent for operation of ETP

Ref: - (i) Your office Enquiry Counter Ref. No. —
(ii) Your office Enquiry Counter Ref. No. —
(iii) Diesel Shed TKD letter No. -
(iv) Diesel Shed TKD letter No,

(Upgracled IS Certified)

REMINDER-11

With reference to (i) above, this office has submitted
operation of ETP at Diesel Shed, TUGHLAKABAD as per D

are detailed below:

at Northern Railway Diesel Shed, Tughlakabad.

DPCC/EC/2/2/2015/10854 Dated 18.05.2015
DPCC/EC/5/4/2015/10889 Dated 22.05.2015
DSL!TKD!CmmcnU‘EO]4!1;’Corrcsp. Dated 06.07.2015
- DSLfTKDIConsentQOI4lI;’Corresp. Dated 17.07.2015

an application for obtaining consent for
PCC guidelines. Particulars of fee submitted

SL
No.

DD particulars

Reason

Period

DD No. 642532 dated 02.03.2015 for

Rs. 12,00,000/- ( Twelve Lakh)

06 years x 2,00,000/- (As per the DPCC fee

structure )

Renewal charges for consent to
operate

March 2009 to March
2015

[}S]

DD No. 642533 dated 02.03.2015 for

Rs. 10,00,000/- ( Ten Lakh )
05 years x 2,00,000/-

Advance charges for consent to
operate

from Mar’2015 to
Mar’2020

(o)

DD No. 642534 dated 02.03.2015 for

Advance charges for obtaining
" Authorization for collection/
Reception/Treatment/Transports/

March 2015 to March

Rs. 10,000/~ (Ten Thousands). Storage/Disposal of Hazardous 4020
.;. waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to Form
' Rs. 100/- (One hundred) operate”
5 DD No. 645617 dated 01.07.2015 for N

4

Rs. 1,00,000/-

Balance fee as per DPCC directions

Balance fee for CTT

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP,

Therefore you are kindly re

Railway Diesel Shed, Tughlakabad.

D/A- As Above

A

quested to issue your consent for operation of ETP at Northern

ith Thanks.

1E/DSL/TKD

2

LAl
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Nonhenlﬂanmmy-ImeselLocmnoﬂveShed
Tughlokabad, Hew Delhi -110044,
E.-mall-srdmetkd @ymaiLl.com, Fax- 011.26360671
(Upgraded IMS Certified)

T

ATHERN
Al LW

No. DSL/TKD/Consent/2014/1/Corresp. Date: 19.01.2021
The Member Secretary, W’,ﬁr‘?
Delhi Pollution Control Committec, = &;

m T. Buildi (ENQUIRY TER)
4" Flowr, 1.5,8.T, Building, DrLRI POLLUTION CONTROL COMMITTEE
Kashmiri Gate, Delhi -110006 L pr MENT OF ENVIRONMENT

GO .. OF NCT OF DELHI
#1111 LOOR, I38T BUILDING,
REMINDER-33 145411 AERE GATE, DELHI-110008

Sub: - Consent for operation of ETP at Northern Railway Diesel Shed, Tughlakabad.

Ref: - (i) Your office Enquiry Counter Ref. No. — DPCC/EC/2/2/2015/10854 Dated 18.05.2015
(i) Your office Enquiry Counter Ref. No. — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
(iii) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015
(iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

e e

. With reference to (i) above, this office has submitted an application for obtaining consent for operation of

ETP at Diescl Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitted are detailed below:

g:}' DD particulars _. Reason Period
DD No. 642532 dated 02.03.2015 for
1 Rs. 12,00,000/- ( Twelve Lakh) Renewal charges for consent to March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee e operate . 2015
' structure ) .
DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar’2015 to
2 Rs. 10,00,000/- ( Ten Lakh ) omerilte Mar’2020
05 years x 2,00,000/- P r
Advance charges for obtaining
Authorization for collection/
" 5
3 DDRT:(}I' g’ 3203?:4($a:§d,r23032a;0‘1155) - Reception/Treatment/T ransports/ March 22(1):5260 Match
R ’ Storage/Disposal of Hazardous
- waste for next 05 years
’ 4 DD No. 642534 dated 02.03.2015 for Charges for the form “Consent to F
Rs. 100/- (One hundred) operate” _ y
5 BR:Ne. 6451351’71?35?30%},:07'2015 for Balance fee as per DPCC directions Balance fee for CTO

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Therefore you are kindly requested to issue your consent for operation of ETP at Northern Railway Dicsel
Shed, Tughlakabad.

With Thanks.
Roho Bherb—

19 1o e
HOBM BT Ky
Divl. Mech Engine
D/A- As Above DSL Shed TKD N.g Del}?;



& ‘.' o HEny T Hotthern Rodwowy - Dies el | oc omoiree S
—t \L:(i _\ __’,|' Tughlak abad, Hew Delhi 110090,
o L ol sdrncthad @aqeoemi oo, Fax D11 2 . B
1 1 o b LRI - 21
" ll,l.l'f ilr il (Upapoded 1Y Certilied) F“w‘.dl
! mnn

No. DSE TR D/Consent 2001 T Corresp, Date: 05022021
| he Member Seerctary.

Delhi Pollution Control Commitee,

A" Floor, LSBT Building,

Kashmiri Gate. Delhi =1 10006
(Ru|||i||dv|'—_l§‘)

Sub: - Consent for operation of ETP i Northern Railway Diesel Shed, Tughlakabad.

Ref: - (1) Your office Enquiry Counter Rel, No. = DPCC/AC/2/22015/10854 Dated 18.05.2015.
' (1) Your ollice Enquiry Counter Rel, No. = DPCC/ECI3/4/2015/10889 Dated 22.05.2015.
(i) Diesel Shed TRD leter No. - DS/ KD'Consent/2014717Corresp. Dated 06.07.2015.
(iv) Diesel Shed PRD letter No. - DSE/TKD/Consent/2014/1/Corresp. Dated 17.07.2015.

Fhis shed i apioneer shed of Indian Railway. Currently this shed is holding total 245 nos. Diesel & clectiic

JRSent o Operate is under process. So, Kindls advice necessary proceedings and fee structures Tor renewal ol

CTO for five years e from 2020 10 2023

\‘n:‘cmcr with reference o (i) above. this office has submitted an application for obtaining consent (o operate

£ TPt Diesel Shed. Tughlakabad as per DPCC guidelines, Particulars of Tee submitted are detailed below:

ey 3 o
:’(lj ! DD particulars Reason ‘ Ireriod
DD No. 642532 dated 02.03.2015 for T
: Rs. 12.00,000/- (Twelve Lakh) | Renewal charges for consent to March 2009 1o
[ 06 years x 2.00.000:- (As per the DPCC fee : operate March 2015
T i structure ) | R
5 DR Ra. @ s i d:”uq .02'0'1'2_0 L ! Advance charges for consent 1o from Mur 2015
2 Rs. 10,00,000/~ ( Ten Lakh ) | SuERE sl
- i )3 vears x 2.00,000/- ' : =as
] N Advance charges for obtaining
o DD No. 642334 dated 02.03.2015 for Authorization for collection/ ¢ March 2013 w0
;' . Rs. 10,000/- (Ten Thousands). Reception/TreatmentTransports/ ' March 2020
: Storage/Disposal of flazardous waste | -
. DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to Fo
L Rs. 100/- (One hundred) operate” i ( ”_n_____
i 3 o R 64){{6:‘1 ?;5?610%::0?.2013 o Balance fee as per DPCC tii‘rcctiﬁs_ ; Bﬂ"f&t’:'—r _.

Diescl Shed, TKD has not received any certificate regarding consent to operate ETPT You are requested o provide
certificate/reference document to establish expiry date of CTO from 2015-2020. so that fresh proposal for
Consent to Renewal (2020-25) may be finalized at departmental level.

Kindlv do the needful.
W:Ih Thanks.

(A )ﬁ?}dna&m A u:?aﬂ» .IH i

Assistant Div. 'Vlec.hamua! Lngincer
N. 'h!yj(l)leqdéhed ['u"hldl\abdd

.-..__ >4

_.___'b;‘A- As Above

Ib'nnri\cs which hauls many of the prestigious and VIP trains of Indian Railways. A proposal Tor renewal of

115W
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Gmall - Consent 1o Cperate Diesel Shed THD Northern Raitwa ' {
! . | Y

srdme tkd <srdmetkd@gmail.com>

—_—

to operate Diese] Shed TKD, Northern Railway .

HbSagea

. e
:ﬁlmo tkd <srdmetkd@gmail.coms
: dpcc.cmc2@gmail.com

Respected sir,

2 March 2021 at 17:39

We are runnin i i
a Unit (work 13 .
Locomotives, ° (working under Ministry of Railways) at Tuglakabad to maintain the Diesel and Electric

*Fcr
consent o i ; P
olher desired foorlrjr?z:ﬁliiiéh? Uﬂ'-" we had submitted the application in the year 2015 with requisite fees and completed all
11.05.2018 etc. (All con, n this regard, kindly refer to this office correspondences dated 08.09.2016, 12.04.2017,
. oncerned documents are attached with this mail for ready reference)

Kindly look into the matter and advise further course of action.

i 5 "or Seclion Engineer/General
I e Loco Shed, Tughlakabad
Northern Railways, Delhi-110044

m ?:Jdpsli?ation Form and other Correspondance details for Consent to operate.pdf

PCC (CMC-2) <dpcc.cme2@gmail.com> 10 March 2021 2t 11:33
To: srdme tkd <srdmetkd@gmail.com>
Dear Sir,
S} Please refer to your above email wherein you have requested for issuance of consent w.r.l lo Railway Diezel
ed Tuglakabad

- In this regard it is kindly informed that you had applied for Consent to Operate in he year 2015 and
the period of Consent to Operate has already been completed in May, 2020, Since then you are operating your digse!
shed without applying for consent to operate which is a mandatory requirement. The consent fee paid along with the
apolication during 2015 has also been considered till May, 2020.

——

g

<l is therefore requested that kindly submit Consent to Operate application with consent fee without any further
< r—

—_——

Thanks and Regards
Incharge, CMC-II

It el Ridnen)
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AUDIT NOTE PART -I '
Rs. 23.10 lakh)

payment |
(DPCC) for mon-

Sub:- Non-receipt of refund of adva}:lc
made to Delhi Pollution Control Qommitttw
renewal of ETP installed in Djesecl Shed/TKD-

Section 24 of the Water (Prevention and control of pollytion) Act:
1974, stipulated that no person shall Kknowingly causc of permit flaw ©
any poisonous, noxious or polluting matter into any, stream, wcll', sewer
‘and land without treating it, Efflucnts gencratcd‘ at Railway Station$ ﬂ_n'.d
coaching depots are, therefore, requircd O pe treated pefor bemrg
discharged to the municipal sCWage line or to low lying arcas/1an L
As per special condition of the ACT, the Consent for !-O eyation ||
(CFO) the activities in the workshops and sheds generate © Ik
as waste oil, chemicals; :
environment, provision of Effluent Treatme
discharging into SeYer fater

_ncccssary for treatment of effluents befPre
bndies. In compliance of these orders Railway BO d,

0015/Environ/01/03 dated 30.04.2015 issued fhe WL )
prepare a time bound action plan for setting up ETP near major st ‘p;ons;

vealed that 'lan Effiuent Treatment Plarjt (ETR)
Tughlaka,ba (Il { (T}{ D)

Scrutiny of records ré

of capacity 60 KL/day was installed at Diesel Shed, :
for treatment of - gi;né_ratf_:d efflyents and and [its operation, a;ld
5 Jed. to M/s Infinite Adué pyt. |Ltd, The cel tificale

‘ ’r!LS obtained fJ'omI_Dclh\;'Pul}i.ltioﬁl
this regard S per t?rrrq’ a,nc%l
r‘qn(.

maintenance is awarded-
regardiffg Consent & operate (CT

_ 0) 3
Control Committee (DPCC) and in!
conditions; this was valid up to lll.()3,20{)9. For

certificate for Consent to Operate (CTO, railway admi |
the renewal charges (RS 12 lakh) for the period from lAdarch, 20&)9, to

g e ch, 2015 and Rs. 10 Jakb > the [deriod from Agril, 2015 1P Mprch,
W 020 as @ gvance charges for obtajrnig g the autl:mrization fon pg::;it five
% years Were depositéd in ‘agdvance to helhi Pollution Control Cqm‘u;[dtteqz

REN

“Y[""'l ‘of

further | ol
lsited

istration|d&pQ

(S Ee]

(DPCC) as mentioned below:- - |
'S, | SubjectMatter Period. Fee | F\i-d '
e et | M 772000 to Mar /2015 | | Rs.12,00 o0~ vide ||

1 | Renewal chafgs? for Consent aych/20pp to Ma ¢ 12,0000/ (vide |
‘ D.D. No. 642532 dated
to Qperate 'l i .
/"’/.;_L- 02.03.2015 | qr
5. | Advance chargep for Consent March/2015 to March/2020 R5.10,00,000- é—_-
L___W : : No. 642533 Lb |
1 ‘I -: \ !

117
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02 03 2015)

3. Balangc fec as per Delhi | Balance feed for Consent to | Rs. 1,00,000/- (vide DD
Pollution Control Committee | Operate ' |

Contr No0.645617 dated | |
(DPCC) directions ‘ \ 01007.2015;[at "
4 Advgn.cc chargcs for | March/2015 to March/2020 | Rs. 10,000/- (vide DD |
obtaining Authonzation for No. 642534 dated- |
collection Reception/ 02.03.2015) L]

Treatment/Transports/Storag ]

e/Disposal of Hazardous | i :

|
]
i
waste for next 05 years | |

5. | Charges for the form ‘ Form | Rs. 100/- (v?dc DD Np. '-:
Consent to Operate ' | 642535  dated i |
02.03.2015)

Total Fee paid | Rs. 23,10,100/-

-

Thus, Railway has deposited advance fees of Rs. 23.10 lakh for i
obtaining the Certificate of Consent to Operate, (CTO) fI‘OIIEl Delhi i
Pollution Control Committee (DPCC) in March, 2009 for the period from
April 2009 to March 2020, but the Certificate for renewal was 'neither
issued by DPCC nor informed any reasons for non renewa} of cartificate |
although a period of more than 6 years have been elaps=d and SI!J.SO the

|
|

period for which the certificate request was sent lhave been elapsed.| |
23.10 lakh paid by Railway to PCC remaiped wastage. The\
acknowledgement f%receiving the demand draft (22.00 lakh) supm.ltted

O | 1
Hence, it is evident that purpose for which advance fees/charges of Rs. \
by Railway Administration was conﬁl';rncd by DPCC but certificate of ‘ \
renewal was not issued till date although advance p?ymcnt has ‘a.l.ready
been made in 2009. Without renewal of certificate the consent to pperate |

1 1

the ETP is not in order. 5

B . é
Thus, the advance fee paid by R‘_é was rec_luu‘tl‘.d to get bacik from i
DPCC, but RA did not take concrete action either to get remlawal of |
Certificate or. refund of advance fee p@jd to DPCC. :_!Hence, raﬂw!ay. has
incurred unfruitful expenditure on accpunt of advan!ce fee for obtaining
1 - !
the certificate for CTO of ETP. i | _ ‘
This may be looked into and reasons for neither obtaining the
Certificate for Consent to Operate (CTO) nor get refund of advance fee

paid from DPCC may be intimated to Audit.

'
e ———

e e ————

ME=f .
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Onllne Consent Management & Monltorlng System
Delhi Pollution Control Committee
Government of NCT of Delhl
b L 248

. Occupiers Detalls
| Mahendra Nath Rajak

... Senlor Section Engineer

Dcslgnatlnn-

Address- - Northen Railway Tuglakabad
Clty. s " Delhi
Pln Code._ 110044

Phone Number:
Fax Number:

Moblle No: - | 9717633242

011 - 26360671

srdmetkd@gma!l com

= : : o 24 T General Details
Consent Type. o

et : “e5 CTO
Consent For: A _.- Air & Water
Application For:

< new

Industry Details A AP KSR em B i i b : 1| B |
DIESEL LOCO SHED o

Industry Name: | i
Categorv & Industry Type. i ; T
Dlstrict'

* . SOUTH EAST
Status' T

|/ Operational

L 3]

Ziny .‘_:; 24/11/2021

'J -

Date Of c::mmencement-

Gross leed Capital Investment .
Including cost of Land, Building, Plant‘
& Machmerv without Depreciatlon(Rs* 21483.0996094

in Lakhs): :
Address.. 3 72" Northen Railway Tuglakabad
Area. 5T ;’:Mohan Co-operative Industrial Area ‘
city: ﬁ B
:Pln t:ode' _ 2’5
‘Post Office: 72l s 2o L“
Eh;ﬂgﬂumber- 3 .
Fax Number- ,
E-Mail: R Y E
Expected Date 'f Productlon : '_
‘ workers attendmg
.
————
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. Llst of Product Detans added.
¥ ' " Haxlmum Installed
“_Rgpduct Hame . Quantlt\r ‘of Production Unit - production €2 aci
MAINTENANCE OF .
DIESEL LOCOMOTIVES 0 Metric Tonnes/Day 0
i By-Product Details E
AL PRI EE] ] : : 2 g L ] Max[mum Installed
‘Name of By. Product “' Unit Of Product | Quantity of Production |  production Cca
N/A Metric Tonnes/Day 0 0

Raw-Material Details

——— - . - —

Raw-MaterlaI Narne

N/A 0

Description of process of manufacture for each of the products Details

: Flow of manufacturing process Descri tion of

COLLECﬂON OF COMPONENT---WASHED BY WATER--
-FIRST WASHED COMPONENTS--—COMPONENT 15
CLEANED BY DIESEL---SECOND WASHED
COMPONENTS---CLEANED BY DETERGENT---FINALLY
WASHED COMPONENTS

manufacturin

N/A

Water consumption for different users

ﬂ Details | o
e I T o TR o
RSl ek o : r Tid i
3 ' ; - ?::::::g;g whereby water. L |
5 s w 5 ’ i
:.J estl Ind:,:strlal. water get ' getasn;:lo::‘u:efl oOthers such as '
‘Domestic [cooling O . jojiuted and [ iiea agriculture,GardenIng]
.Purpose boiler . e pol!utants utants are etc.(speclfy) |
: feeds are easily bio- not easily bio-
Sz 24 x yb! degradable and
: ' degracabio are toxic ey A il A
10000 0 30000 0 SG[]U
i
Source of water supply ‘
3 Been ' Whether urlit

St wnether Details
(a)'Huniclpal unit has of ama

PY
] DCB (if haulng water connection):

alst "n'fdr.bore—w’rell fri:im CGWA or. perm:ss:un
5 <7/ NDMC for around water extraction (if -

1
2
: has Reglstratlon |
> for bore-well
from CGWA or
(b) Ground permission from

of the ' Source |

.A uthority water water Water DIB / NDMC for 1
connection meter Pepso_n - ground water  of Water,
(\. : , .‘_., ] 4 E!ftl'actloﬂ Uf - ( y : - 4«

e i et | © havingbore- |

wd? . 2 EnE 167 RISt o well) St poe

0 NO NA  NA 0 NO 50000

.of water mnnecﬁon document from DiB / HDMC Not attached

b Not attached

["‘“ %
| A
|

]

4 tc)Other
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.!'!avlng b'-l!'_?'! wﬂe"):. : Y

() Industrial /Trade Effluent

(c) P

(a) (b) - Cooling d. Boil i(E) DM I .I
Proces 4Washing 1Waterg! ‘glgwgofvr' PIant/Softeni llgl?ﬁé
Ls_ 1 s ;Blowdow nan gPlant . . 4

: A ; n_ it o :L _ Ao washlngs ol g
o 0 10000 0 -0 10000 0 20000 20000
Present treatment of trade effluent details E
‘:--_.‘ ) =Ry o W““‘ e THEAR g jers g Byt 31 g T
L Type of t ea_gment Plant for trade efﬂuent o :
ETP (Physmchemlcal)
H Waste Disposal Details g

R aadd

9‘1 \lopen | Land for,
Sewg Drai nl’ ?rr_lgatibﬁ'
SRR Y20 Bl - & gl PE 1K

o

5000 15000 0

Air Emlsslon

Stack Detalls

I T R T e e ———
1 ¢ TR I T

|whether authorization a1y
gra nted, If yes, Indu:ate the
authonzation no. and date. |

_ Whether the unit is -
generating Hazardous
Waste(Management and ' SRR
Handling)R_ules, 1989,as o8 g o ot
amended . = '

et s .
TR
._’* DI Clariflcatlon Documents Details

-—n.....-

Fee Details (Water Consumptlons) _
BIERSIETNE Eankidos $HE .. ' ORANGE
tmex_[lt (In L hs)' 2 21483.10

|

Caplta nves

. FeeDetalls
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44
View
Click Add button to enter rnultlple details
. ; Uigva Consent Feé. Det;lls :
e ;__? G2 SR B S o “ﬁ.’-ﬁsunt(mﬁg.'- ]
(s A
Enter Years

started at 2021-11-24 hence
fine for a period from 2009- -03-

11 to 2022-01-02.
Total Amount:

I | . ....(rnax 25 digits)
,—ﬁ Condonation Fee for late CTO
Application even production I—-——'
? |

I Calculate

List of Fee Details added

PR
i. ik -

lFee'O ?

12 years 9 months and 22 déys




W22 12 19 pm Add Fee Detals

ic““‘ Add button [o_.ng._r_mtllﬂp" detalls Basmpi ) |
! Consent Fee Details e —
Amaount(ln i25.)

Fee For
Enter Years 5 Cal:u_lnlg
T 6000000  (max 25 digits)
CTo v Condonation Fee for late CTO Application even

production started at 2021-11-24 hence fine for 2 T 16380000

period from 2009-03-1 jto 2022-01-02.

Total Amount: % 22380000 (max 25 digits)

Add

List of Fee Detalls added.

Fee For Amount(In Rs.)

Total Fee: 0 ?

12 years 9 rponths and 22 days

L

heps lldpecocmms. nic.infindApplicationDetalls/popF eeOtherDetailsA/7033116 n
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124 NORTHERN RAILWAY

BALANACE SHEET OF DIESEL LOCO SHED NORTHERN
" RAILWAY, TUGHALAKABAD, NEW DELHI

- As on 30.06.2022
EAR Fixed Asset Amount  |Liabilities| Amount |
No.
1. | Total Land- 1,10,000 Sq M — NIL| NIL | NiL

2. [Covered Area — 18,658 Sq)| 15,33,08,760| NIL | NIL
Mtrs. @'8,220/- per Sq. Mtr. | -
3. |Machinery & Plant 18,75,93,037

including Lab
Total 34,09,61,797
(”2
I J
Divl. Mech. Engr,/HSL
' Tughalakabad
Jo
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_LNo- DSL/TKD/\

Northem Raifwax o

ent/ZOZZ-I/Corressp ' e
3 _._l,.-'—--.._:\_:_

.:;

Lrcec .
Envisgnment Engineer {Consent M-anagement Cell) "~ ,:-\ -3 A _‘fa‘g

£partment & Environment (Govt. of NCT Delhi) - L\’};\_:‘/’»f:-'

Vikash Bhawan, Kasmere Gate, New Delhi W;___;#; :

Sub;ect " Application for Consent to operate Dlesel Shed TKD Northern Ra:lway

"=

Ref :- 1. Your office e-mail dated 10.03.2021
I1. Our application dated 20.09.2022, 16.10.2022, 23.11.22 and 15_12 2022

-

Sir, . i _
Diesel Loco Shed Tug'h!akabad is a rmportant unit workmg under M:mstry of Rarlwavs ‘

ma:ntalnmg Diesel and Electric locomotives, cater Iocomotwes for prestigious.trains for Indian

Railways. ’
For consent to operate this unit on 10.03.2021 via mail DPCC has intimated that period upto

May 2020 has been _regularized for consent to operate and-advlsed us to subm:t a.lresh

application for renewal of consent to operate
Thereafter, a fresh case initiated at our end to renew the consent to operate from 01.06. 2020/

As gmded by your office; requisite documentsfor Issuance to consent submitted through e-mail
‘on 18:11:2021. All swnned documents as demanded were also send on 25.11.2021. /After J-

(updation_ Username were shared by you.'But.as per fee payment data available onr your portal,
previously paid fees are not updated and outstandmg fees payable showfng are very high.
- a

_ Portal has cal‘cuiated fees since the estabhshment of the unit. .
In this regard, many application since 20. 11 2021 were submitted in your offlce through e.n‘nl

by post and by hand. After continuous chasing and visit ofour Junior Engineer in Sept 202? Your
office, adwsed hlm to submit a fresh asset value declaration.- The latest asset- value declar'\tlon

.

- was submitted in “your officg on 20.09.2022, but till date data has not been updated an your

portal by consndenng the updated asset values and prewously paid fees

In view of above, you are requested to k]ndly update the relevant data on portal ‘50, that
renewal of consent to operate can be submltted _ o . "y *_ e 3

Your faitﬁfu!{y

-"Tharikingahd Regards. - § B 5
g I g SN REES T L O gl SR \J " For Sr. OREJDSU/TIC
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Northern Railway-Diesel Locomotive Shed, Tughlakabad, New Delhi-110044,
Email-srdmetkd@agmail.com (Upyraded IMS Cerlified Shed)

ad

L.No-DSL/TKD/Consent/2021-1/Corresp.

Environment Engineer (Consent Management Cell)
Department of Environment (Govt. of NCT Delhi)
Vikash Bhawan-ll, Kashmere Gate, New Delhi

s*ﬁusggoa"f’a 1S3 ;g*‘;og?zrew"&

Subject- Regarding Consent Fees Issue while applying renewal of consent to operate 2
under Air & Water Act. %o
Ref:- I. Your letter No. DPCC/CMC-II/Representation /2022/4165 dated 30.01.2023.

Il. Our application dated 20.09.2022,16.10.2022,23.11.2022, 16.12.2022 and 17.01.2023
1. Your office email dated 10.03.2021 & 18.11.2021.
IV. Sr. Divil. Audit Officer / NDLS Audit Note Part | No. D/2-3/Pt.1/AN/37/M/2021-22/436 to
437 dated 28.06.2021 regarding refund of advance payment from DPCC
In reference to above and as per your letter No. DPCC/CMC-II/Representation /2022/4165 dated
30.01.2023 (ref.-1) regarding the application for consent to operate the Northern Railway Diesel Shed
Tughlakabad, it was suggested by you to apply as fresh application as our capital investment cost has been
reduced from Rs. 21483 Lacs to Rs. 34,09,61,797/- (as per ADME Letter No. DSL / TKD / Consent/2022-
1/Corresp. Dated 20.09.2022.
1. We have been awarded with the CTO Certificate No. 0-006124 with dispatch no. 3286 dated 30.04.07,
Consent Order no. DPCC / CMC / 2007/17930 with date of issue 24.04.2007 and valid up to 11.03.2009.
2. As per DME / DSL / TKD Letter No. DSL / TKD / ETP / Corresp. Dated 06.09.2014, renewal of CTO
Certification for further 05 years was requested i.e. up to 11.03.2019 by paying the due amount of Rs.
34500/- (total fee for 05 years) and asset cost calculated at that time was Rs. 22,76,97,840/-.
3. Since 2015, we have sent 14 reminders and so many emails to you in this regard and the last 14
reminder was sent by the ADME Diesel TKD vide no. DSL / TKD / Consent/2014/1/Corresp. Dated
05.02.2021 by mentioning that we have already paid an amount of Rs. 23,10,100/- till date.

Sl. | DD No./date | Amount of | Reason Period

No. Rs.

1. 642532 dated | 12,00,000- | Renewal Charges for CTO for 06 years | March 2009 to
02.03.2015 (Twelve Lacs)| @ 2,00,000/- per year March 2015

9. 642533 dated | 10,00,000/- | Advance charges for CTO for 05 years | March 2015 to
02.03.2015 (Ten Lacs) @ 2,00,000/- per year March 2020

3. 642534 dated | 10,000/ Advance  charges for obtaining
02.03.2015 (Ten authorization for collection / Reception/

Thousands) | Treatment/ Transports / Storage /
Disposal of Hazardous waste
4, 642535 dated | 100/~ (One | Charges for the form for CTO
02.03.2015 hundred)

From

5. | 645617 dated | 1,00,000- | Balance Fee as er DPCC Direction
01.07.2015 (One Lac) P ons (B:?ISHCG fee for

Page 1 of 2

|
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4. As per DSL / TKD / Consent/2014/1/Corresp. Dated 05.02.2021 on 10.03.2021, we have received an
email from your office stating that the period from March 2009 to May 2020 has been considered /
deemed for consent to operate (CTO). We were advised to submit a fresh application for the renewal of
consent to operate along with consent fee.

5. As per Sr. Divil. Audit Officer / NDLS Audit Note Part -1 No. D/2-3/Pt.1/AN/37/M/2021-22/436 to 437
dated 28.06.2021, it was asked to get the refund of advance payment of Rs.23,10,100/- from DPCC as
we did not get the CTO Certification for the particular period as mentioned.

We initiated a fresh case for CTO from 01.06.2020, accompanied by all the required documents. However,
we have noticed that the previously paid fees Rs.23,10,100/- are not updated on your portal, resulting which an
erroneously high outstanding payable fee is shown on your portal as per calculations it is taken since the
establishment or we applied CTO for our unit.

Considering this issue, we have submitted several applications to your office since 20.11.2021. After
continuous follow-ups, you advised us to submit a fresh asset value declaration. We duly submitted the latest
asset value declaration on 20.09.2022 as per ADME Letter No. DSL / TKD / Consent/2022-1/Corresp. Dated
20.09.2022. However, any update is still required to be shown on your portal regarding this information.

Despite our repeated efforts, we have not received any response or resolution towards the payment
discrepancy issue.

Most recently, through your letter dated 30.01.2023, you advised us to apply for a fresh CTE / CTO.
Therefore once again it is reiterated here if our previous payments are not being reflected (not updated) on your
the portal, then in this case it is impractical for us to apply for a fresh consent to operate at this time as we are
also answerable to the audit objection received from the Indian Audit & Accounts department highlighting the
non-issuance of CTO Certification despite the advance payment / fees of Rs. 23,10,100/- charged by you in
advance. Therefore we shall have to continue our process of getting CTO with the previous application.

Therefore considering the aforementioned points and audit objection, we request you to update the
particulars / information on your portal with the latest / reduced asset value i.e. 34,09,61,797/-.

Once all the above information will be updated on your portal then, we will be able to proceed further
as per updated position accordingly on your portal.

Thank you for your attention to this matter.

[)fif | Loe
/ (Anil Maurya)

For Sr. DME / DSL/ TKD

Cl-
To all concerns, please get it noted.

ngwu G, Viewd. [ G2
J @D i~ Kook [SE
L1 VN A
k%%&h /’%Y:f!‘f\!)c{?ﬂ‘ﬁr&—-—* Pﬂwwﬂ +&f—{:[cc‘ "J(‘& {l;pl,;_,
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhi -110044,

¥ E-mail-srdmetkd fqgmail.com, Fax- 011-26360671

{Upgraded IMS Certified)

Reminder-1
DSL/TKD/Consent/2021-1/Corresp. Dt.22.09.2023
Senior Environment Engineer (CMC-Il)
DPCC(Govt. of NCT Delhi)

Vikash Bhawan-ll, Kashmere Gate
New Delhi, India

:ﬂ‘sﬁ Subject: Update Required for Consent Fees

F{(‘ Ref: Letter No.-DSL/TKD/Consent/2021-1/Corresp. Dt.20.06.2023
Sir,
As per our previous communication regarding the consent fees issue related to the
renewal of our consent to operate applicztion under the Air & Water Act.
As referred above in our previous letter dated 20.06.2023, we have made several attempts
to address this matter. However, resolution or update on the portal regarding our previous
payments of Rs. 23,10,100/-is still awaited according to new/revised asset value
» G Once again it is requested you to update the status with the latest/reduced asset value of
o7 Rs. 34,09,61,797/- on your portal. Once this information is reflected accurately, we can
‘ _ proceed accordingly on your portal.

‘Q‘ We appreciate your attention to this matter and look forward to a prompt resolution. Your
cooperation is highly required for us to move forward with the renewal process.

Thank you for your understanding and assistance.

_ WLQ
T (ANIL MAYRY )

For Sr.DME DSL/TKD:! Shed

Tughlakabad, New Ceini-4¢




Northern Railway - Diesel Locomotive Shed

Tughlakabad, New Delhi -110044,
i om, Fax-011-26360671

r
(Upgraded IMS Certified)

Reminder-1

DSL/TKD/Consent/2021-1/Corresp. Dt.22.09.2023
Senior Environment Engineer (CMC-II)
DPCC(Govt. of NCT Delhi)

Vikash Bhawan-Il, Kashmere Gate
New Delhi, India

Subject: Update Required for Consent Fees
Ref: Letter No.-DSL/TKD/Consent/2021-1/Corresp. Dt.20.06.2023
Sir,

As per our previous communication regarding the consent fees issue related to the
renewal of our consent to operate applicztion under the Air & Water Act.

As referred above in our previous letter dated 20.06.2023, we have made several attempts

to address this matter. However, resolution or update on the portal regarding our previous
payments of Rs. 23,10,100/- is still awaited according to new/revised asset value

Once again it is requested you to update the status with the latest/reduced asset value of
Rs. 34,09,61,797/- on your portal. Once this information is reflected accurately, we can

proceed accordingly on your portal.

We appreciate your attention to this matter and look forward to a prompt resolution. Your
cooperation is highly required for us to move forward with the renewal process.

Thank you for your understanding and assistance.

TRIA
7 [ AL MAURY4)

For Sr.DME DSL/TKD:l Shed

Tughlakabad, New Delni-4¢

129
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhi -110044,
E-mail-srdmetkd @qmail.com, Fax- 011-2636 0671
{(Upgraded IMS Certified)

Dt —-22.02.2024

No- DSL/TKD/Consent/2021-1/Corresp.

Senior Environment Engineer (CMC-1)
DPCC (Govt. of NCT Delhi)
Vikash Bhawan-Il, Kashmere Gate

New Delhi, India

Reminder-ll

Sub- Update Required for Consent Fees.
Ref- Shed letter dt 20.06.2023 and 22.09.2023.

Reference letters were sent for updation of consent fee related to consent to operate in the

DPCC portal under the Air and Water Act. The updation in the portal is to be made for our payments of

Rs 23,10,100/- according to our revised asset value.

It is again requested to kindly look forward for an early resolution of the matter and reflection

in your portal with the revised shed asset value of Rs 34,09,61,797 /-. Once our information is reflected

o'

- ForSr.DME?f)zg K

accurately further action shall be initiated at our end.

3 G v
@R D57 pen
_ '

T
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Morthern Railway - Diesel Locomotive Shed
Tughlakabad, New Deihi -110044,

E-mail—srdmetkd @gmail.com, Fax- 011-26360671
{Upgraded IMS Certified)

No- DSL/TKD/Consent/2021-1/Corresp. ‘Dt - 16.04.2024°

Senior Environment Engineer (CMC-l)
DPCC (Govt. of NCT Delhi)
< Vikash Bhawan-ll, Kashmere Gate
I New Delhi, India

Reminder-lll

Sub- Update Required for Consent Fees.
Ref- Shed letter dated 20.06.2023, 22.09.2023 and 22.02.2024.

As mentioned Reference letters were sent for updation of consent fee related to consent to operate
in the DPCC portal under the Air and Water Act however, there has been no any resolution or update on
the portal done by your side. The updation in the portal is to be made for our payments of Rs 23,10,100/-

according to our revised asset value.

. It is again requested to kindly look forward for an early resolution of the matter and reflection in
your portal with the revised shed asset value of Rs 34,09,61,797 /-. Once our information is reflected

accurately further action shall be initiated at our end.

: V6 vy DA
&, ; ¢ ForSr.DM E/DSL/T?D
18 iﬂ‘i L’M | X : ACMT/DSL
2 N.R.) Diesel Shed
ENQU\RY OU T pil M'IT.‘EE . . ( . (=
DELHI Pot(_LUT‘?f_: %ﬁ’gfﬁ?&&ﬁﬁem Tughlakabad, New Delhi-44
DEPARTME W 7 P
’ -~\T. OF NCT OF DE |
. F'?ﬁfbga‘\sm BUILDING, - _ i ‘

KASMAERE GATE. DELH\_J 10006
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhij -110044,
E -mail-srdmetkd mail.com, Fax- 011 -26360671
{Upgraded IMS Certified)

No- DSL/TKD/ Consent/.".DZl-I/Corresp. Dt - 04.05.2024

Senior Environment Engineer (CMC-11) (ENQU R\/C?:Lﬂ%ﬂ é{)\

DELHI POLLUTION CONTROL COMMITT

DPCC (Govt. of NCT Delhi) DEPARTMENT OF ENVIRONMENT
: = DELHI
Vikash Bhawan-II, Kashmere Gate eay Eg; ngToéu?fémG
s ., ATHFLOOR, -
New Delhi, India v i "' KASMHERE GATE, DELHI-110006

Reminder-1v

Sub- Update Required for Consent Fees.
Ref- Shed letter dated 20.06.2023, 22.09.2023, 22.02.2024 & 16.04.2024.

As mentioned Reference letters were sent for updation of consent fee related to consent to operate
in the DPCC portal under the Air and Water Act however, there has been no any resolution or update on
the portal done by your side. The updation in the portal is to be made for our payments of Rs 23,10,100/-

according to our revised asset value.

It is again requested to kindly look forward for an early resolution of the matter and reflection in
your portal with the revised shed asset value of Rs 34,09,61,797 /-. Once our information is reflected

accurately further action shall be initiated at our end.

For Sr. DN%?BSOL/T?[? .‘

(N.R.) Disse! Shed
Tughlalkabad, New Delhi-44




55 133

Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhi -110044,

E-mail-srdmetkd @qgmail.com, Fax- 011-26360671

{Upgraded IMS Certified)

No- DSL/TKD/Consent/2021-I/Corresp. Dt - 01.06.2024
o
Senior Environment Engineer (CMC-I1) O—(g &
DPCC (Govt. of NCT Delhi) QJ‘P;g:_)\ @9?‘}0‘:"‘“1\3:
Vikash Bhawan-Il, Kashmere Gate G C‘é)\\?\‘(‘-\r{‘\’k\:;f\’
New Delhi, India | @"ﬁ@‘f Qk C;:;\u';" ?b\‘ﬁ%@%
AN e d TGO ML AN
\\\?O?\QS\\'\% ot \\‘\5%"\% AN
Reminder-v R EON T
o h“‘)\‘\,\\(\@@‘
@‘5

Sub- Update Required for Consent Fees. ,
Ref- Shed letter dated 20.06.2023, 22.09.2023, 22.02.2024, 16.04.2024 and 04.05.2024

As mentioned Reference letters were sent for updation of consent fee related to consent to operate
in the DPCC portal under the Air and Water Act however, there has been no any resolution or update on

the portal done by your side. The updation in the poital is to be made for our payments of Rs 23,10,100/-

according to our revised asset value.

It is again requested to kindly look forward for an early resolution of the matter and reflection in

.your portal with the revised shed asset value of Rs 34,09,61,797 /-. Once our information is reflected

accurately further action shall be initiated at our end.

-1 (-] (=]
* For Sr. DM E}I!)SL/LH%S
ACMY/DSL
{N.R.) Diesel Shed
Naghiakohad, New Dethi-44
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Morthern Railway - Diesz! Locomotive Shed
Tughlakabad, New Delhi -110044,
E-maii—srdmetk:d @qmail.com, - 011.26360671
{Upgraded INS Certified)

No- DSL/TKD/ Consent/2024-1/corresp
pPee

Environment Engineer(Consent Manageme:.it Cell)
Department & Environment(Govt. o NCT of Delhi)
Vikash Bhawan, Kashmere Gate, New Delhi

'] »

Current assets value deciuration is attacned as annexure- | The current slus of shed asset is shown as
Rs. 26,77,27,608.

Itis.equezted (o please acknowiedgs und update the assei val (g nf <be L as menianerd above and precress
our rase for wsuing “Consent to opevate tha shed”.

12~ 07 ~2024

Asstt. Cniemist & iecadurg st

(For »r. QMEaﬁqm:‘%%@ji‘D}
a e

O gc{ D252\ oot
" 2o
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhi -110044,

E-mail-srdmetkd (@gmail.com, Fax- 011-26360671
{Upgraded IMS C ertified)
\r

No- DSL/TKD/Consent/2024-2/corresp 21.09.2024
Qfo
Qo\l\i\.{\
Environment Engineer(Consent Management Cell) A (‘00%0 0\
Department & Environment(Govt. of NCT of Delhi) & 3‘ og‘”\ S &ﬁ\%@
Vikash Bhawan, Kashmere Gate, New Delhi Q\;\‘,\\\!&' éq \;«gx et

AT T a el O
S 00\14 °§e<>"“
Sub:- Status of change in fixed asset value of Diesel Loco Shed, Ni‘&gﬁern Railway, Tughlakabad, New Delhi

Ref:- i) DSL/TKD/Consent/2024-1/corresp, dated- 12.07.2024
ii) Meeting held on 02.07.2024 between DPCC and Diesel Loco Shed Officials

On date 02.07.2024 meeting held between DPCC and Diesel Loco Shed Officials. DPCC asked to submit asset
value declaration, which is already submitted on date 12.07.2024 by letter vide ref-(i). Still, change in asset
value is pending, due to which we are unable to process our case for “Consent to operate”.

It is requested to change the asset value of shed so that we can proceed further to get “Consent to operate

in by DPCC under the air and water act”.

2y g&lo?‘;‘”

Asstt. Chemist & Me\
(For Sr. Dm&lasuto'!ig;shed TKD)

ag® %
B T ;(::aq’t--M
qﬂ"'“‘. :z eanrgist O
.
jultl Loe -

< Riy. et 5“"&;\.“
-t ¥
T ﬂ.b\"‘“"
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Northern Railway - Diesel Locomotive Shed
" Tughlakabad, New Delhi -110044,
E-mail-srdmetkd @@gmail.com, Fax- 011-26360671
{(Upgraded IMS Certified)

fTughlakabad

Reminder - | Y
S e A

v G020

S

No- DSL/TKD/Consent/2024-3/corresp

»

Environment Engineer(Consent Management Cell)

<
Department & Environment(Govt. of NCT of Delhi) 4 Q\i\o“; L {;;‘\‘N\Q
Delhi Pollution Control Committee (DPCC) é‘%ﬁ’xé&:‘%ﬁ
Vikash Bhawan, Kashmere Gate, New Delhi &gz?“e‘) *i:"oqi"
< O\
@EJ

Sub:- Status of change in fixed asset value of Diesel Loco Shed, Northern Railway, Tughlakabad, New Delhi

Ref:- i) DSL/TKD/Consent/2024-2/corresp dated- 21.09.2024
ii) DSL/TKD/Consent/2024-1/corresp, dated- 12.07.2024 _
iii) Meeting held on 02.07.2024 between DPCC and Diesel Loco Shed Officials

On date 02.07.2024 meeting held between DPCC and Diesel Loco Shed Officials. DPCC asked to submit asset
value declaration, which is already submitted on date 12.07.2024 by letter vide ref-(i). Still, change in asset
value is pending, due to which we are unable to process our case for “Consent to operate”.

t i
It is requested to change the asset value of shed so that we can proceed further to get “Consent to operate
in by DPCC under the air and water act”.

Asstt. Chemiit &éﬂélaﬁ}é- i

| |s’t
= ]
( For Sr. DM E@sam)_ea‘-ﬁhgd TKD)

AL L i 8.
L, ©F
aﬁﬁ srarz a3 "‘ﬁ: (CERL
ﬂ-“- Clrmitt $ Meth
;';.“';1\1 i‘}'—‘ehet :b: n"‘,l‘
- Tt
bs

r. %
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, New Delhi -110044,
E-mail=srdmetkd @gmail.com, Fax- 011-26360671
(Upgraded IMS Certified)

Reminder - I
No- DSL/TKD/Consent/2024-3/corresp 05@%.2024
\}‘t& ?~C'\" 0“{‘2\\“
WO A3 W"\
Environment Engineer(Consent Management Cell) \:r\\?o%j ‘\r‘g‘n o‘g“g‘ u\‘l’t\é‘;&é&)ﬁ
Department & Environment(Govt. of NCT of Delhi) OE oephE \F"Cg?-.\s Pl

0 E!
Delhi Pollution Control Committee (DPCC) m;:\:;gge K
Vikash Bhawan, Kashmere Gate, New Delhi L

Sub:- Status of change in fixed asset value of Diesel Loco Shed, Northern Railway, Tughlakabad, New Delhi

Ref:- i) DSL/TKD/Consent/2024-2/corresp dated- 21.09.2024
ii) DSL/TKD/Consent/2024-1/corresp, dated- 12.07.2024
iii) Meeting held on 02.07.2024 between DPCC and Diesel Loco Shed Officials

3
3
i’

On date 02.07.2024 meeting held between DPCC and Diesel Loco Shed Officials. DPCC asked to submit asset
value declaration, which is already submitted on date 12.07.2024 by letter vide ref-(i). Still, change in asset
value is pending, due to which we are unable to process our case for “Consent to operate”.

It is requested to change the asset value of shed so that we can proceed further to get “Consent to operate

in by DPCC under the air and water act”.
& )
9 g
o2.|2-0)4

Asstt. Chemist & Meta i{i’h)
4 DSLLGcSEhEY FKD)
- '\n '!
a5 fgeel—44
“qﬂ!ﬂ'm o Meeslbrgiot

‘I t.Ch'm'\“ N
%.‘R\!- Diesel szd[').lki-u
Tl.u‘bl;kabln. New

(OXN
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Morthern Railvmay - Diese! Locomotive Shed
Tughlak abad, New Delhi -1 10044,

mail—srdrnetkd gégmail.com, Fax- 011-26360671
(Upgraded IMS Certified)

SNZ

.g

B

No-DSL/Tk.D/Consent/2021-1/Corresp 04.04.2025

Senm.or Environment Engineer

Department of Environment (Govt. of NCT Delhi)
Vikas Bhawan-li, Kashmere Cate

New Delhi, India g e ®

J NE ;
Sub: Update Required for Diesel She. Tughlakabad Norther:\W8ilwa y For Consent to operate fec issue.

Ref: 1) Letter No-NSL/YKD/Consent/2021-1/Corresp. dated 20.06.2023.
2) Letter No-DSL/TKD/Consent/2024-1 '_orresp. dated 12.07.2024.
3) Your letter No. F. No.DPCC/CMC-II/Representation/2022/4165 dated 30/01/23

In 12ierence to above | am writing o follow up on our previous coinmunication dated 11.2.2.2025 &1
your offic= regarding the consent fe«s issue related to the re::ewai of our consent to operate ¢ pplication
undt r the Air & Water Act.

1 Diessl Shed TKD been awardec with the CTO Certiticate No. 0-006124 with dispatch no. 3286 dated 30.C¢ U7
Con.ent Order t o. DPCC / CMC / 2007 1 7930 with dzte of issue 24 04,2007 and valid up te 1) .03.2009,

2. Asper this office Letter No. DSL/TKD , £TP/Corresp. Dated 06.09.2014 (Annaxure 1), renewal of CTCO
Certification for further 05 years was requested i.e. up to 1:1.03.2C.'9 by paying the due arrounc ot Fi«.34500/-
(tota. fee for 05 years) and asset cozt calculatod of this shed vide effect dated 06.0S 14 was b
22,75,97,840/- however the fee »uucture was changed iy the DPCZ in 2009 on the basis of cepitai
investinent sa fee was pard to DPCC in accordancc as p:r letter flc. DSL/TKD/C unsent/2014/1/Cor, < sp. De e
0..01 2015 (Annexure 2) ‘we pai.’ he mandatory fee required for €10

A< per this office Letter No. DSL/TKD/Consent/2014/1/Cocresp Datet 20.05.2015 (Anrexi e 3' the oifice
submit a fresh application for ostaining authorization for collection storag:: disposal of hazardous weslc at
Worthern Railway Diesel Shed, Tughlakabad.

Q)

4. As per your office Enquiry Counter Ref. No.-DFCC/EC/5/4/2015/1088Y dated 22.05.201 % (Annescre 4) you
ask »d for submission of photoy raphs of display boards 1 and 2 along vw’th photographs of cor.tainer of
havevi.ous waste for processin, our CTC . equ~st. Saine has been subrintted to your office as per this ofiic
Lettzr No. DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2915 (Annixure 5).

5. As per this office Letter No. DSL/TKD /%iF,;Corresp. Dated 08.09.201%5 (Annexiire 6) Lhis oifice ::nt you firut
remindel for processing our CTO reqizst. Since ZG145, this office zent 13 more reminders @nd so rmany emiils
te you in this regaru and the last 14t reminder was cant by the t+i; office vide letter no. DSL, TkI/Consent/
2014,1/Corresp. Dated €5.02,2023 {Annevure 7) by mesitionir;, thet this office have alicady paid an amount

of Ry 23,10,100/- till date.
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6. As per Your cffice letter No. F. No.DPCC/CMC-1I/Representation/2022/4165 dated 30/01/23 (Annexure 3)
this office advised to submit a fresh application for the renewal of consent to operate along with consent fee.
This office initiated a fresh case for CT0O from 01.06.2020, accompanied by all the required documents.
However, this office have noticed that the previously paid fees Rs.23,10,100/- was not updated on your
portal, resulting which an erroneously high outstanding payable fee is shown on your portal as per
calculations it seems that it has caiculated{ it is taken since the establishment or we applied CTO for our unit.)

7. As menticred in our previous letter No-DSUTKD/Consent/2021-1/Corresp. Dated 20.06.2023
(Annexure 9) this office made several attempts to address this matter. However, there had been no
resoluticn or update on the portal regarding our previous payments of Rs. 23,10,100/-. To r=cap.
here are the details of our payments:

' SI. No. | DD No./Date ' Amountof Rs. | Reason | Period [

| 1 | 642832 dated 02.03.2015 ! 12,00,000/- Renewa' March 2009 to March 2015 |
‘ : Charges for CTO ’

G | | | |
' | for 06 years ;

i |

|

i 1
. |

2 i 642533 dated 02.03.2015 1 10,00,C00/~ Advance ’ March 2015 to hiarch 2020
|

. charges forCTO
| for 05 years

3 ! €42534 dated 02.03.2015 | 10,000/- Advance !
1
|

charges for

hazardous waste

| 4 | 642535 dated 02.03.2015 | 100/- Charges for the

i : CTO application

! 1 form o

5 } ©645€817 dated 01.07.2015 | 1,00,000/- Balance Feeas | Balance fe=foi CT0O
: per DPCC

! Directions

| A, | —-—

8. On (2/07/2024 a video conference was held between DPCC officials and Diesel Shed Tughlakabad
7 Ncrtiern Railway officials where you have suggested subrmitting a fresh declaration reqarding our
‘® ch=d asset value and same was submitted tc you as per Letter No-DSL/TKD/Consent 2024-
1/Comresp. Dated 12.07.2024 (Annexure 10). Last writtan communication regarding change in fix=
assct value was done on 02.12.202+ videthis office letter No-DSL/TKD/Consent/2024-1/Corresp.
Dated 02.12.2024 as Reminder Il (Annexure 11).

Our efforts to submit a fresh asset value <eclaration have not yielded any updates on your po:tzl, and we:
remains unable to proceed with a fresh consent application untii this 'ssue is resolved. We ki fly Jrge you to
prioritize the update of the latest/reduzed asset value of R« 26,77,27 608/- on your portal. Once thie
information is reflected accurately, we can proceed according to the updated pasition on your po:iah.

We apprecizte your attention to this matter and look forward io a prompt resolution. Your cooperat.on is
crucial for us to move forward with the renewal process.

Thank you for your understanding and assistance.

gy
S IMEDS LII-KD



